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_..zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

STARRED QUESTIONzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBANO.*11

TO BE ANSWERED ON MONDAY 7TH JULY, 2014

Pending Court Cases

*11. SHRI YOGI ADITYA NATH:
SHRI SUNIL KUMAR SINGH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether a number of cases are pending in various courts across the country;
(b) if so, the details thereof including the number of cases pending in Supreme Court

and various High Courts during each of the last three years and the current year,
court-wise and the reasons therefor;

(c) the sanctioned strength and vacancies of judges in such courts and the action taken
by the Government to fill up these vacancies at the earliest;

(d) whether the {3overnment has taken note of delay in the delivery of justice to the

litigants for various reasons; and
(e) if so the details thereof along with the corrective measures taken by the

Government for expeditious disposal of the cases pending in various courts in the

country?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e): A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (e) of LOK SABHA
STARRED QUESTION NO. *11 FOR ANSWER ON 07TA JULY, 2014.

(a) to (e): The data on pendency of cases is maintained by the Supreme Court and High

Courts. As per the information available, number of cases pending in Supreme Court

during the last three years and the current year are given below:-

2011 58,519

2012 66,692

2013 66,349

2014 (As on 01.05.2014) 63,843

Details of cases pending in the High Courts and District and Subordinate Courts

during the last three years are given in Statements atzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAAnnex -I and Annex - II.

Increasing number of state and central legislations, accumulation of first appeals,

continuation of ordinary civil jurisdiction in some of the High Courts, vacancies of

Judges, appeals against orders of quasi-judicial forums going to High Courts, number of

revisions / appeals, adjournments, indiscriminate use of writ jurisdiction, lack of

adequate arrangement to monitor, track and bunch cases for hearing are some of the

main factors responsible for pendency of cases in courts.

Details of sanctioned strength, working strength and vacancy position of Judges

in Supreme Court, High Courts and District and Subordinate Courts are given in

Statements at Annex - III and Annex - IV .

As per the Memorandum of Procedure, initiation of proposals for appointment of

Judges of a High Court rests with the Chief Justice of the concerned High Court and for

appointment of a Judge in the Supreme Court, it rests with the Chief Justice of India.

The Government is periodically reminding the Chief Justices of the High Courts to

initiate proposals in time for filling up the existing vacancies as well as the vacancies

anticipated in the next six months in the High Courts. The filling up of vacancies in the

High Courts is a continuous consultative process among the Constitutional authorities.

While every effort is made to fill up the existing vacancies expeditiously, vacancies do
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keep on arising on account of retirement, resignation or elevation of Judges. For filling

of vacancies in District and Subordinate Courts, the matter is regularly pursued with

High Courts / State Governments.

Disposal of pending cases in various courts is within the domain of the Judiciary.

In order to create an enabling environment for judiciary, the Government has set up

National Mission for Justice Delivery and Legal Reforms. The major initiative under the

National Mission relate to Infrastructure Development for Subordinate Judiciary and

Computerization of Courts. The Central Government has provided financial assistance

to the tune of Rs. 2,198 crores to State Governments and Union Territories for

upgradation / construction of court complexes and residential units for judicial officers in

the last three years. Under the eCourts Project 13,227 courts have been computerized

by 31st March, 2014. Computerization of courts would enable the courts to exercise

greater control over management of cases in the docket. It will also provide designated

services to the litigants and the lawyers. In order to reduce government litigation in

courts the Central Government has encouraged the States to notify their litigation

policies which contain provisions for weeding out infructuous cases and promote

dispute resolution through alternative mechanisms. The Government is also looking

into the areas prone to excessive litigation for adopting suitable policy and legislative

measures to curb such litigation.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

*********
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Annex-IzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
Statement referred to in Lok Sabha Starred Question No. *11 regarding "Pending
Court Cases" for reply on 07th July 2014

Pendency of Cases in High Courts in the years 2011, 2012 and 2013

s. No. Name of High Pendency of Pendency of Pendency of
Court Cases as on Cases as on Cases as on

31.12.2011 31.12.2012 31.12.2013

1 Allahabad 1005527 1008679 1043398

2 Andhra Pradesh 198214 210101 232459

3 Bombay 362885 341969 349837

4 Calcutta 347154 362131 280006

5 Delhi 61210 62352 64652

6 Gujarat 82232 76009 91953

7 Gauhati 53255 52873 40912

8 Himachal Pradesh 49541 55597 60073

9 Jammu &Kashmir 82223 82306 93038

10 Karnataka 172088 183852 196972

11 Kerala 128777 124061 132159

12 Madras 473736 500374 557479

13 Madhya Pradesh 229336 248157 261611

14 Orissa 301314 332910 206822

15 Patna 118964 119191 132155

16 Punjab & Haryana 243666 251120 262760

17 Rajasthan 281306 292551 307640

18 Sikkim 67 63 120

19 Uttarakhand 19263 20187 20686

20 Chhattisgarh 50163 47751 44139

21 Jharkhand 61277 61957 72958

22 Tripura*zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA- - 5834

23 Manipur* - - 3853

24 Meghalya* - - 1189
Total 4322198 4434191 4462705

*
.. raOperationalization of 3 new High Courts was notified on 23 March 2013.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

****************
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Annex-IIzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Statement referredto in LokSabha Starred Question No. *11 r egarding "Pending
Court Cases" for replyon 07 zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAth July 2014

Pendency of Cases in Districtand Subordinate Courts inthe y ears 2011! 2012 and
2013

Sr. Name of State I UT Pendency of Pendency of Pendency of
No. Cases as on Cases as on Cases as on

31.12.2011 31.12.2012 31.12.2013
1 Andhra Pradesh 945737 924943 983882

2 Arunachal Pradesh 6305 6200 6076

3 Assam 259596 253428 248472

4 Bihar 1607306 1711380 1807782

5 Chhattisgarh 271406 272523 269116

6 Goa 30057 30131 31703

7 Gujarat 2183026 2174691 2226371

8 Haryana 588812 564285 555669

9 Himachal Pradesh 189549 224563 258791

10 Jammu & Kashmir 206308 191144 175647

11 Jharkhand 292215 299265 307853

12 Karnataka 1128996 1138703 1190335

13 Kerala 1060056 1240164 1354379

14 Madhya Pradesh 1089195 1091221 1097658

15 Maharashtra 3275954 2977306 2884398

16 Manipur 9844 14381 12907

17 Meghalaya 3181 4103 4441

18 Mizoram 4412 3569 3100

19 Nagaland 4405 3586 3318

20 Orissa 1153517 1185763 1134448

21 Punjab 553202 537064 523759

22 Rajasthan 1451368 1446129 1451881

23 Sikkim 1194 1077 845

24 Tamil Nadu 1183249 1232469 1288315

25 Tripura 48251 55895 69715

26 UttarPradesh 5798048 5792331 5604985

27 Uttarakhand 145734 164495 152654

28 West Bengal & A & N 2644869 2605371 2572667

Island
29 Chandigarh 60116 49955 59712 zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

--.- _. --- -------_.- -
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30zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAD & N Haveli and Daman 4977 7249 4712

&Diu
31 Delhi

" " 758478 656587 522167

32 Lakshadweep 239 291 354

33 Pondicherry 26705 28941 30749 zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

TotalzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA26986307 26889203 26838861

**************
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Annex-IIIzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
Statement referred to in LokSabha Starred Question No. *11 regarding "Pending
Court Cases" for reply onzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAor" July 2014

Sanctioned Strength, Working Strength and Vacancies of Judges in the Supreme
Court of India and the High Courts.

(As on 01.07.2014)
SI. Name of the Approved

Working Strength Vacancies as per
No. Court Strength Approved Strength

Supreme CourtzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
31 28 03A. of India

B. High Court Pmt Addl. Total Pmt Addl. Total Pmt Addl. Total
1 Allahabad 76 84 160 64 24 88 12 60 72
2 Andhra Pradesh 33 16 49 16 15 31 17 01 18
3 Bombay 48 27 75 41 23 64 07 04 11
4 Calcutta* 45 13 58 26 13 39 19 0 19
5 Chhattisgarh 06 12 18 05 08 13 01 04 05
6 Delhi 29 19 48 27 11 38 02 08 10
7 Gauhati 17 07 24 10 03 13 07 04 11
8 Gujarat 29 13 42 24 07 31 05 06 11

Himachal 07 04 11 05 03 08 02 01 03
9 Pradesh

Jammu & 09 05 14 08 02 10 01 03 04
10 Kashmir
11 Jharkhand 10 10 20 09 01 10 01 09 10
12 Karnataka 33 17 50 28 05 33 05 12 17
13 Kerala 27 11 38 26 09 35 01 02 03

Madhya 32 11 43 23 09 32 09 02 11
14 Pradesh
15 Madras 45 15 60 36 08 44 09 07 16
16 Manipur 04 0 04 02 0 02 02 0 02
17 Meghalaya 03 0 03 03 0 03 0 0 0
18 Orissa* 17 05 22 16 03 19 01 02 03
19 Patna 29 14 43 28 07 35 01 07 08

Punjab& 38 30 68 34 14 48 04 16 20
20 Haryana
21 Rajasthan 32 08 40 19 09 28 13 -01 12
22 Sikkim 03 0 03 03 0 03 0 0 0
23 Tripura 04 0 04 04 0 04 0 0 0
24 Uttarakhand 09 0 09 05 0 05 04 0 04

Total 585 321 906 462 174 636 123 147 270
******************
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Annex-IV

Statement referred to in LokSabha Starred Question No. *11 r egarding "Pending
Co C "zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAflO thzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAJ I 2 1urt ases or reply on 7 uly 0 4

Sanctioned Strength Working Strength and Vacancies of Judi cial Officers in
District and Subordinate Judiciary as on 31.12.2013

Sr. Sanctioned Working

No. High Court Wise Strength Strength VacancieszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

1 Allahabad 1922 1738 184

2 Andhra Pradesh 962 816 146

3 Bombay 2049 1771 278

4 Calcutta 994 854 140

5 Delhi 778 484 294

6 Gujarat 1958 1240 718

7 Gauhati 498 320 178

8 Himachal Pradesh 137 131 6

9 Jammu & Kashmir 244 226 18

10 Karnataka 1074 714 360

11 Kerala 427 397 30

12 Madras 993 884 109

13 Madhya Pradesh 1421 1227 194

14 Orissa 657 567 90

15 Patna 1494 878 616

16 Punjab & Haryana 1315 917 398

17 Rajasthan 1145 849 296

18 Sikkim 18 12 6

19 Uttarakhand 257 185 72

20 Chhattisgarh 328 285 43

21 Jharkhand 572 407 165

22 Manipur 37 31 6

23 Meghalaya 39 39 0

24 Tripura 102 67 35

Total 19421 15039 4382

*************

----------
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GOVERNMENT OF INDIA

MINISTRY OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNST ARRED QUESTION NO.5

TO BE ANSWERED ON 07.07.2014

Judicial Appointment Commission

t5. SHRI R. DHRUVA NARAYANA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has set up Judicial Appointment Commission (JAC);

(b) if so, the detai Is thereof along with its aims and objectives; and

(c) the work done by JAC so far?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RA VI SHANKAR PRASAD)

(a) to (c) : No, Madam. The Government had introduced two bills titled the 'Constitution (One

Hundred and Twentieth Amendment) Bill, 2013' and the 'Judicial Appointments Commission

Bill, 2013' in the Rajya Sabha to change the existing system for appointment and transfer of

Judges in the Supreme Court and High Courts by establishing a Judicial Appointments

Commission (JAC). The objective of the Bills was to broad base the process of appointment and

making it more participatory to ensure greater transparency and objectivity in the appointments

to the higher judiciary. The JAC would be headed by the Chief Justice oflndia (CII) and would

9



consist of two other Judges of the Supreme Court next to the CJI in seniority, Union Minister in

charge of Law and Justice and two eminent persons to be nominated by Collegium consisting of

the Prime Minister, cn and the Leader of Opposition in the House of People. One of such

eminent person shall be nominated by rotation from amongst the persons belonging to the

Scheduled Castes, Scheduled Tribes, Other Backward Classes, and Minorities.

The 'Constitution (One Hundred and Twentieth Amendment) Bill, 2013', which is

an enabling legislation for JAC, was passed by the Rajya Sabha on 5th September, 2013 as the

'Constitution (Ninety Ninth Amendment) Bill, 2013'. However, 'The Judicial Appointments

Commission Bill, 2013' was referred to the Department-Related Parliamentary Standing

Committee (PSC) on Personnel, Public Grievances, Law and Justice for examination.

The Parliamentary Standing Committee presented its report on the Judicial

Appointments Commission, Bill, 2013 on 9th December, 2013 to Parliament. After examining

the report, necessary amendments were made in the Constitution (One Hundred and Twentieth

Amendment) Bill and the Judicial Appointments Commission Bill, 2013. However, the Bills

could not be considered in the last Session of the Parliament. The Constitution (One Hundred

and Twentieth Amendment) Bill has lapsed consequent to the dissolution of the is" Lok Sabha.

The 'Judicial Appointments Commission Bill, 2013' is pending in the Rajya Sabha. The Judicial

Appointments Commission has not been established so far.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

*************
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. 25

TO BE ANSWERED ON MONDAY, THE 7TH JULY, 2014

Gram Nyayalayas

25. PROF. SAUGATA ROY:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of Gram Nyayalayas constituted in the country as per 'The Gram
Nyayalayas Act, 2008', State and year-wise;

(b) the reasons behind the long delay in constitution of the Gram Nyayalayas all over

the country; and
(c) the time by which the Gram Nyayalayas are likely to be set up in each State of the

country?

ANSWER

MINISTER OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a): In terms of section 3 (1) of the Gram Nyayalayas Act, 2008, it is for the State

Governments to establish Gram Nyayalayas in consultation with the respective High

Courts. As per information available, 180 Gram Nyayalayas have been notified so far

by nine State Governments. Year-wise and State-wise details of the Gram Nyayalayas

notified are given in StatementzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAannexed.

(b) : Besides the fact that a number of States have set up regular courts at Taluka level

the other causes for slow progress of Gram Nyayalayas are overlapping jurisdiction of

.Gram Nyayalayas with regular courts and shortage of First Class Judicial Magistrates to

11
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.1.

man the positions of Nyayadhikaris in Gram Nyayalayas. Lukewarm response of Bar,

reluctance of police officials and other State functionaries to invoke jurisdiction of Gram

Nyayalayas and non-availability of notaries, stamp vendorszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAetc. are other factors

affecting the progress.

(c) : The issues affecting the implementation of the Gram Nyayalayas scheme were

discussed in the Conference of Chief Justices of the High Courts and Chief Ministers of

the States onzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAih April, 2013. It has, inter-alia, been decided in the Conference that the

State Governments and High Courts should decide the question of establishment of

Gram Nyayalayas, wherever feasible, taking into account their local problems. The

focus is on covering those Taluka under the Gram Nyayalayas scheme where regular

courts have not been set up.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
****************
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13zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Annexure

Statement referred to in Lok Sabha Unstarred Question No. 25 regarding "Gram
Nyayalayas" for reply on or" July 2014

YEAR-WISE PROGRESS OF GRAM NYAYALA YAS NOTIFIED

SI. No. State 2009-10 2010-11 2011-12 2012-13 2013-14 Total

1 Madhya Pradesh 40 49 - - - 89

2 Rajasthan 45 - - - - 45

3 Maharashtra 9 - 1 - 8 18

4 Jharkhand - - - 6 - 6

5 Orissa 1 - 7 6 - 14

6 Karnataka - - 2 - - 2

7 Goa - - - 2 - 2

8 Punjab - - - 2 - 2

9 Haryana - - - 2 - 2

Total' 95 49 10 18 8 180zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

***************
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GOVERNMENT OF INDIA

MINISTRY OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNST ARRED QUESTION NO.42

TO BE ANSWERED ON 07.07.2014

Corruption in JudiciaryzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

t42. SHRI YOGI ADITYA NATH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government is aware of rampant corruption in the judiciary;

(b) if so, the details thereof; and

(c) the effective steps taken/being taken by the Government to address the issue?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &

INFORMATION TECHNOLOGY

(SHRI RA VI SHANKAR PRASAD)

(a) and (b): Representations alleging corruption in judiciary are received in the Government from

time to time. As per the established "in-house mechanism" for the higher judiciary, the

Chief Justice of India is competent to receive complaints against the conduct of Judges of the

Supreme Court and the Chief Justices of the High Courts. Similarly, the Chief Justices of the

High Courts are competent to receive complaints against the conduct of High Court Judges. The

complaints/ representations received are forwarded to the Chief Justice of India or to the

concerned Chief Justice of High Court, as the case may be, for appropriate action.

Administrative control over the members of the subordinate judiciary in the States vests with the

14
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concerned High Court. The Central Government has no mandate to look into such complaints or

to monitor the action taken on the same.

(b) : To ensure greater accountability and transparency in the higher judiciary, a

bill titled, "the Judicial Standards and Accountability Bill", was introduced in the Lok Sabha on

01.12.20 IO. ThezyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBABill lays down Judicial Standards which are derived from the Restatement of

Values in Judicial Life, 1997 and have the acceptance and approval of the Full Court of the

Supreme Court.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAIt makeszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAit mandatory for Judges to declare their assets and liabilities as well as

that of their spouses and dependent children. It also provides for a comprehensive mechanism for

handling complaints made by citizens on alleged misbehaviour and incapacity against judges of

the Supreme Court and High Courts and for taking action against those found guilty after

investigation. However, the Bill has lapsed consequent to the dissolution of the 15th Lok Sabha.

The matter is under further consideration of the Government.
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GOVERNMENT OF INDIA

MINISTRY OF tAW & JUSTICE

(DEPARTMEN"r OF JUSTICE)

·.L 0 I( .5 A B H A

UNSTARRED QUI~STION NO•. zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA43

TO BE ANSWEREDON MONDAY,THE 7TH JULY, 2014

Evening Special ~UidlcialMagistrate Courts
-_

+43. SHRI SUNIL KUMAR SINGIi:.

Will the Minister of LAWAND JUSTICE be pleased to state:
i

(a) whether the Government has allocate':! funds to States to set

up evening/special judiciaf magistrates' courts;

(b) if so, the details thereof in~luding the number of such courts

seti up in the country and the funds allocated/released during

the last three years, Stateo,vifise;

(c) whether the setting up of ~;besecourts has led to decrease in

the number of pending court cases; and

(d) . if so, the details thereof?

A"~SWER
MINISTEROf LAW & JUSTICE

t,ft,· t I', ,,' ,L;'f·.'t. ;~~I + J~".'I~~r

(SHRI RAVI SHANKARPRASAD)
, ~;. j,;'

(a) to (d): Government has allocated Rs. 2500.00 crore to the States

to set-up Morni"g/Evening/Shiftn~pecial Judicial Magistrate Courts

for the 'Improvement of Jus:tice Delivery System' under the

Thirteenth Finance Commissi')n (TFC) award. Based on the

information received from the Si',ate Governments, a statement in

respect of .funds allocated .to States to set-up

Morning/Evening/ShiftlSpecial JUdicial Magistrate Courts, number of

courts set-up, funds released dUlring the years 2010·11 to 2012.13

and number of cases disposed off since inception is enclosed. No

grant was released for this component during the year 2013-14.
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Statement referred to in reply toparts (a) to Cd)of the

LokSabha Unstarred Question No. 43 forzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA7/7/2014

Funds allocated to States to set-up :Moming/Evening/ShiftiSpecialJudicial
Magistrate Courts for the 'Improvement of Justice Delivery System' under the

Thirteenth Finance Commission CTFC)award

Funds Number Funds released during the year Since inception
Sf. Name of the allocated' of courts (Rs. in crore) number of cases

No. States (Rs. in set-up 2010-11zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA2.011-12 2.012-13 disposed off
~)

crore)zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA-v .
- ,

1
' Andhra 145.18 259 29 ..04 , 14.52 - 31436<,

Pradesh

2
Arunachal 53.15 a 1.0.63 a - -
Pradesh

3 Assam 45.3 1 263 9 ..06 a - 158809
4 Bihar 214.32 38 42.86 21.43 - 845-5 Chhattisgarh 54.56 0 1.091_, a - 2381
6 , Goa 7.68 a 'rt:s4 a - -..
7 Gujarat 161.17 169 32.23 32.23 32.23 35.0367 '-- ,-

6.16 '8 . Haryana 61.61 64 12.32 - 155439 .

9
Himachal 19.75 2 3.95 3.95 - -
Pradesh

1.0
. Jammu & 32.61 a 6.52 3.26 - -
Kashmir

1I Jharkhand 82.62 0 16.52 0 - J.I -
12 Kamataka 136.71 0 27.34 13.67 - ~'/ ' -
13 Kerala 67.42 5 r 13.48 6.74 - 4.0.033

14
Madhya 2.04.91 .0 . 4.0.98. 2.0.49 - -
Pradesh

r-

29.76 866516
15 'Maharashtra 297.57 394 59.51 -
16 Manipur 5.33 .0 1..07 .0 - -
17 Meghalaya 1.57 a .0.31 .0 - - ..
18' Mizoram l 6.27 1;' 'a ..",

i'I.25 " .0.63
.,

c- -
19 Nagaland 4.23 a .0.85 a - - ..2.0 Orissa ' -83.25 198 16.65 8.33 - 5.0.0
21 Punjab 54.25 52' 1.0.85 5.43 - 73.0996

-
22 Rajasthan 129.34 .0 25.87 12.97 - -
23 Sikkim 2..04 .0 .0.41 .0 - -
24 Tamil Nadu ~ 123.54 1.0 24.71 .0 - 4218
25 Tripura 12.54 135 2.51 1.25 - ' 98.08.0

Uttar
. -

3.086826 34.0.84 34.0 68.17 34 ..08 -
Pradesh

,27 Uttarakhand 42.8.0 25 n.S6 4.28 - 341
28 West Bengal 1.09.43 a 21.89 1.0.94 - -

Total 25.0.0 ..0.0 1954 158.0 ..08 23.0.12 32.23
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. 453

TO BE ANSWERED ON MONDAY, THE 14TH JULY, 2014

Ratio of Judges to Total Population

453. SHRI SULTAN AHMED:

Will the Minister of LAW AND JUSTICE be pleased to state:

(f) whether any norms have been prescribed regarding the ratio of judges to the total
population of the country;

(g) if so, the details thereof along with the present ratio;
(h) whether the ratio of judges in our country is very less as compared to the developed

countries and if so, details thereof;
(i) the present average docket ratio of court cases per judge during the last three

years; and
(j) the steps taken by the Government to ensure effective court management for

speedy disposal of pending caseszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e) : The Hon'ble Supreme Court in its judgement dated 2151 March, 2002 in the

All India Judges' Association had directed that there should be 50 judges for a million

population in the country. This direction I/Ijr1S based on a comparative analysis of judge

population ratio in other countries.

Based on the Population as per Census 2011 and sanctioned strength of judges /

judicial officers in Supreme Court, High Courts and District & Subordinate Courts as on

18



31.12.2013, the judge-population ratio in the country works out to be 16.8 judges /

judicial officers per million population. Based on the sanctioned strength of judges /

judicial officers of Supreme Court, High Courts and District & Subordinate Courts and

pendency of cases at year ending in 2011, 2012 and 2013 average docket ratio of

cases works out to be around 1625 cases per judge.

Further, the Supreme Court, in its order dated 1st February, 2012, in the case of

Imtiyaz AhmedzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAversus State of Uttar Pradesh & Others, inter alia, asked the Law

Commission of India to evolve a method for scientific assessment of the number of

additional courts. Law Commission has since submitted its Report to the Supreme

Court. The Supreme Court has directed the concerned State Governments and High

Courts to file their response to the recommendations made by Law Commission.

Disposal of pending cases in various courts is within the domain of the Judiciary.

In order to create an enabling environment for judiciary, the Government has set up

National Mission for Justice Delivery and Legal Reforms. The major initiatives under

the National Mission relate to Infrastructure Development for Subordinate Judiciary and

Computerization of Courts. The Central Government has provided financial assistance

to the tune of Rs. 2,198 crores to State Governments and Union Territories for

upgradation / construction of court complexes and residential units for judicial officers in

the last three years. Under the eCoLirts Project 13,227 courts have been computerized

by 31st March, 2014. Computerization of courts would enable the courts to exercise

greater control over management of cases in the docket. It will also provide designated

services to the litigants and the lawyers.

A comprehensive scheme of Naticnal Court Management Systems (NCMS) has

been formulated and notified by Hon'ble St rprerne Court of India. Under the NCMS, a

National Framework of Court Excellence (NFCE) has been prepared, which shall set

measurable standards of performance for courts addressing the issues of quality,

responsiveness and timeliness.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

****~***~********* zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

/
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GOVERNMENT OF INDIA

MINISTRY OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION N0.457

TO BE ANSWERED ON 14.07.2014

Separate High Court for Telangana

457. SHRI ASADUDDIN OWAISI:

Will the Minister of LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAANp JUSTICE be pleased to state:

(a) whether the State Government of Telangana has been demanding a separate High

Court for the State;

(b) if so, the det~ils thereof;

(c) whether the Government proposes to set lip a separate High Court for this State

for smooth and speedy justice to the people of the State; and

(d) if so, the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS & INFORMATION

TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (d): The Andhra Pradesh Reorganisation Act, 2014 came into force with effect from

2nd June, 2014. The Act provides that botb the States of Andhra Pradesh and Telangana

shall have a separate High Court. It further stated that a new High Court shall be constituted

for the State of Andhra Pradesh, and the existing High Court at Hyderabad shall become the

High Court for the State of Telangana. Till such time that a new High Court is set up for the

State of Andhra Pradesh, the existing High Court would serve as the common High Court

for both the States of Andhra Pradesh and Tclangana.
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The matter has been taken up with Supreme Court of India to initiate process for

setting up of new High Court including fixation of Judges Strength for both the High Courts,

distribution of existing Judges and location of the new High C0U11 for the State of Andhra

Pradesh.
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~ '\~}';zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
t ~zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAJ of, : r \,_

J'" : /~

,, GOVERNMENT Of INDIA

MINISTRY OF LAW & JUSTICE
(DS;PARTPJlENTOF ~USTIC~)

LOKSABHA

Ui~Sl'ARRED QUESTiON NO.4-8S

TO BE ANSWERED ON MONDAY, THE 14TH JULY, 2014

Special Courts for Black Msrketeers and Hoarders

488. $HRI RATTAN LAL KATARIA:

Will the Minister of LAW ~.ED,JUSTICE be pleased to state:

(a) whether the Union Government has urged' the State
Governn1ents. to set up Special Courts for speedy trial of

black marketeers and hoarders;

(b) if so, the details thereof; and
. (c) the time by "vhich these courts are likely to be set up?

ANSWER

MiNISTER OF LAW AND JUSTICE AND

COMMUNICATIONS & U'IIFORMATION TECHNOLOGY"
(SHRI RAVI SHANKAR PRASAD)

(a): No,Madam

(b) & (c) : ~Do not arise•

-- .---.. --
._-. -- --:;;-

.-~ . --

~~.~~~~:rg~~~~,.,
.v ,
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GOVERNMENT OF' INDIA
Mn~ISTRY OF LAVf s JUS1-.CtE

(DEPARTME'~TOlf JUST'iCE)

LOK SAIBHA

UNSTARRED QUESTION NO. 512

TO BE ANSWERED ON MONDAY, THE 14TH JULY, 2014

Funds for' Fast Track Courts

512. SHRI ASADUDDIN OWAISI:

SHRI P.K.BIJU:

Will the Minister of LAWAND JUSTICE be pleased to state:

(a) whether the Government proposes to increase the number of Fast

Track Courts in the country;

(b) if so, the details thereof and if not, the reasons therefor;

(c) the steps taken by the Government in this regard;

(d) the total funds allocated and expendi,ture incurred for setting up of

these courts during each of the last three years and the current

year;

(e) whether the Government has issued any directions to various

States to allocate more funds for establishment of these courts and

to recruit more judges; and

(f) if so, the details thereof?

ANSWER

MINISTER OF LAW & JUSTICE AND

COMMUNICATIONS & INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a)to(d): Setting up of subordinate courts is the responsibility of the

State Governments under the Constitution of India. Central funding to

States for Fast Track Courts (FTCs), established under the 11th Finance

Commission Award, has been discontinued with effect from 1st April,

2011. However, the CentraEGovernment has decided! to provide funds
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I

1I1!~toa maximUM of Rs. 80 erere per annum on a matching basis upto

31.03.2015 flionrt the 13th finance COlnmission Award for meeting

expenditure on salaries of the 1(JI% additional positions of .Judges being

created in the subordinate Judiciary following the direction of' Supreme

Court in the case of Brij -Mohan Lal Vs. Union of India. The State

Governments and Chief Justices of High Courts have been requested to

utilise these positions for creation' of FTCs also. Some States have

continued FTCsbeyond 31.03.2011 with their own resources.

(e)&(f): In the Conference of Cll1iefMinisters and Chief .Justices held in

New Delhi on 7th April, 2013, - it has been resolved that the State

Governments shall, in consultation with, the Chief .Justices of the

respective High Courts, take nlecessary steps to establish suitable

number of FTCs relating to offences against women, children, differently

abled persons, senior citizens and marginalized sections of the society,

and provide adequate funds for the purpose of creating and continuing

them. Government has requested! the State Governments and the Chief

.Justices of the High Courts to ~mplementthis decision.

24



GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. 521

TO BE ANSWERED ON MONDAY, THE zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA14TH JULY, 2014

National Mission for Justice Delivery and Legal Reforms

521. SHRI ANTO ANTONY

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has been implementing the National Mission for Justice
Delivery and Legal Reforms in the country;

(b) if so, the details and the salient features thereof; and
(c) the achievements made under the Mission so far?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a)to(c) The overall goal of the National Mission for Justice Delivery and Legal

Reforms is timely delivery of justice and enhancing accountability through structural

changes. The National Mission was set up in August, 2011 and has a time frame of five

years. The major initiative under the National Mission relate to Infrastructure

Development for Subordinate Judiciary and Computerization of Courts. The Central

Government has provided financial assistance to the tune of Rs. 2,198 crores to State

Governments and Union Territories for upgradation / construction of court complexes

and residential units for judicial officers in the last three years. Under the eCourts

Project 13,227 courts have been computerized by 31st March, 2014. Computerization of

courts would enable the courts to exercise greater control over management of cases in

the docket. It will also provide designated services to the litigants and the lawyers. In
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order to reduce government litigation in courts the Central Government has encouraged

the States to notify their litigation policies which contain provisions for weeding out

infructuous cases and promote dispute resolution through alternative mechanisms. The

Government is also looking into the areas prone to excessive litigation for adopting

suitable policy and legislative measures to curb such litigation. As a result of the

concerted efforts made by all stake-holders the increasing trend of pendency of cases in

subordinate courts has been checked.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
*************
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. 533

TO BE ANSWERED ON MONDAY, THE 14THJULY, 2014

Pendency of Rape Cases

533. SHRI BADRUDDIN AJMAL:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether a large number of cases of crime against women including rape cases are
pending in Supreme Court, High Courts and various lower courts in the country;

(b) if so, the details thereof, State-wise and court-wise along with the reasons therefor;
(c) the average / stipulated time period for disposal of these cases along with the steps

taken by the Government for expeditious disposal of such cases;
(d) whether the Government has taken any steps to provide legal and other aid to

women victims in such cases; and
(e) if so, the details thereof?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e) : The data on pendency of cases is maintained by Supreme Court and High

Courts. As per available information furnished by Supreme Court and High Courts,

details of pending rape cases in Supreme Court, High Courts and District & Subordinate

Courts are given in Statements atzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAAnnex - I and Annex - II.

Some of the main reasons for delay in disposal of rape cases include poor

quality of investigation, lack of forensic laboratories, large number of vacancies of

Judicial Officers / Judges in Subordinate Courts, frequent adjournments and inadequate

case management procedures.
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In order to expedite the trial of criminal cases, in general, and for certain serious

offences relating to crime against women, in particular, Section 309 of the Code of

Criminal Procedure, 1973,zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAinter alia, provides that in every enquiry or trial, proceedings

shall be held as expeditiously as possible. Further once the examination of witnesses

has begun, the same shall be continued from day-to-day until all the witnesses in

attendance have been examined, unless the court finds the adjournment of the same

beyond the following day to be necessary for reasons to be recorded. This Section has

further been amended through the Criminal Law (Amendment) Act, 2013 to provide that

when the inquiry or trial relates to an offence under Section 376, Section 376 A, Section

376 B, Section 376 C or Section 376 0 of the Indian Penal Code, the inquiry or trial

shall, as far as possible be completed within a period of two months from the date of

filing of the charge-sheet. The Government on its part has been pursuing the matter

with the State Governments / High Courts for setting up of Fast Track Courts to inter-

alia expedite the trial of cases relating to Crime Against Women.

Section 357 A of Criminal Procedure Code provides for rehabilitation as well as

formulation of Victim Compensation Scheme by the States. As per information

available, Arunachal Pradesh, Assam, Bihar, Chhattisgarh, Goa, Gujarat, Haryana,

Himachal Pradesh, Jammu & Kashmir, Jharkhand, Karnataka, Manipur, Mizoram,

Nagaland, Odisha, Punjab, Rajasthan, Sikkirn, Tripura, Uttarakhand and West Bengal

have formulated Victim Compensation Scheme.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
*************
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"< •zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Annex-/

Statement referred to in Lok Sabha Unstarred Question No. 533 for reply on
14.07.2014 regarding Pendency of Rape Cases.

333

I P dzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI. en encv of Raoe Cases in Hiah Courts as on 31.12.2013

S. No. Name of High Court Number of Rape case pending

1. Allahabad* 8,215

2. Madhya Pradesh 4,099

3. Gauhati 3,602

4. Punjab & Haryana 3,518

5. Rajasthan** 2,951

6. Chhattisgarh 1,781

7. Patna 1,392

8. Orissa 1,181

9. Bombay 1,145

10. Gujarat 1,035

11. Delhi 991

12. Jharkhand 548

13. Andhra Pradesh** 440

14. Kerala 284

15. Madras 219

16. Himachal Pradesh 208

17. Uttarakhand 192

18. Karnataka 109

19. Jammu &Kashmir 93

20. Tripura 52

21. Calcutta 18

22. Manipur 4

23. Sikkim 3

24. Meghalaya °
Total 32,080

*As on 30.09.2012
**As on 31.01.2014
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Annex-IIzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Statement referred to in Lok Sabha Unstarred Question No. 533 for replv on
14.07.2014 regarding Pendency of Rape Cases.

d 31 122013Pen encv of Rape Cases in District and Subordinate Court Courts as on

S. No. Name of State I Union Territory Number of Rape case pending

1 Uttar Pradesh* 15,926

2 West Bengal 7,986

3 Bihar 6,558

4 Maharashtra 5,663

5 Rajasthan** 4,519

6 Orissa 3,860

7 Madhya Pradesh 3,596

8 Assam 3,487

9 Jharkhand 3,312

10 Gujarat 2,913

11 Andhra Pradesh** 2,673

12 Kerala 2,646

13 JammuzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& Kashmir 2,472

14 Tamil Nadu 1,877

15 Delhi 1,633

16 Chhattisgarh 1,542

17 Karnataka 1,294

18 Haryana 822

19 Punjab 581

20 Himachal Pradesh 293

21 Tripura 292

22 Uttarakhand 241

23 Mizoram 96

24 Meghalaya 94

25 A & Nisland 90

26 Arunachal Pradesh 85

27 Manipur 41

28 Chandigarh 38

29 Goa 29

30 Sikkim 23

31 D & N Haveli and Daman & Diu 19

32 Nagaland 18

33 Pondicherry 15

34 Lakshadweep 0
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"zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

\ Total
"As on 31.12.2012

74,734\

""As on 31.01.2014zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
**************
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,czyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA,

GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 535

TO BE ANSWERED ON MONDAY THE 14.07.2014

Setting up of Supreme Court Benches

535. SHRI JOSE K. MANI:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has received any instructions from the Supreme Court
regarding setting up of new benches of Supreme Court in various States;

(b) if so, the details and the current status thereof;

(c) the criteria adopted by the Government for setting up of additional benches of the
Supreme. Court;

(d) the number ofsuch benches proposed to be set up in the country, State/UT-wise;
-and'zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

(e) the time by which these benches are likely to be established?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e) According to Article 130 of the Constitution, the Supreme Court shall sit in

Delhi or in such other. place or places as the Chief Justice1~f India may, with the

approval of the President, from time to time, appoint. Representations have been

received from time to time from various quarters, including the Law Commission (229th

Report) for establishment of Benches of Supreme Court in various parts of the country.

The matter was referred to the Chief Justice of India, who has informed that after

consideration of the matter, the Full Court in its meeting held on 18th February, 2010,

found no justification for setting up of benches of the Supreme Court outside Delhi.

***
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 542

TO BE ANSWERED ON MONDAY, THE 14THJULY, 2014

Pending Court Cases in High Courts

542. SHRI M. RAJA MOHAN REDDY:
SHRI B. V. NAIK:
SHRI B. SRIRAMULU:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether a large number of cases are pending in various High Courts of the country;
(b) if so, the number of such cases which are pending for the last 15 years, category-wise,

and State-wise; and
(c) the steps taken by the Government to clear the pendency of cases?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONSzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (c) : The data on pendency of cases is maintained by the High Courts. As per the

information available, details of age-wise pendency of civil and criminal cases in High

Courts are given in Statement atzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAAnnex.

Disposal of pending cases in various courts is within the domain of the Judiciary. In

order to create an enabling environment for judiciary, the Government has set up National

Mission for Justice Delivery and Legal Reforms. The major initiative under the National

Mission relate to Infrastructure Development for Subordinate Judiciary and

Computerization of Courts. The Central Government has provided financial assistance to

the tune of Rs. 2,198 crores to State Governments and Union Territories for upgradation I

construction of court complexes and residential units for judicial officers in the last three

years. Under the eCourts Project 13,227 courts have been computerized by 31st March,

2014. Computerization of courts would enable the courts to exercise greater control over

management of cases in the docket. It will also provide designated services to the litigants

and the lawyers. In order to reduce government litigation in courts the Central

Government has encouraged the States to notify their litigation policies which contain

---------
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• provisions for weeding out infructuous cases and promote d ispute resolution through

alternative mechanisms. The Government is also looking into the areas prone to

excessive litigation for adopting suitable policy and legislative measures to curb such

litigation.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

***********
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~ AM~zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Statement referred to in Lok Sabha Unstarred Question No. 542 for reply on
14.07.2014regarding Pending Court Cases in High CourtszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

A W· Pd· H· h C rt A 31 12 2013Ige- rse en ency In Igi ou S son

81. Name of Type of Age - wise pendency ffotal

No High Case o to 1 1 to 5 5 to 10 More than Pendency

Court year old years old years old 10 years
old

1. Allahabad Civil 70160 194964 184330 245977 695431

Criminal 44677 112961 105609 84720 347967

Total 114837 307925 289939 330697 1043398

2. Andhra ,Civil 34433 90171 58328 18493 201425

Pradesh
Criminal 8080 17054 5893 7 31034

Total 42513 107225 64221 18500 232459

3. Bombay Civil 64028 115984 71983 47936 299931

Criminal 12448 18768 11921 6769 49906

Total 76476 134752 83904 54705 349837

4. Calcutta Civil 24156 58739 56321 24137 163353

Criminal 4718 12086 14120 6051 36975

Misc. Cases of High court - - - - 79343
(Appellate Side)*
Circuit bench situated in - - - - 335
the A & N Island*

Total 28874 70825 70441 30188 280006

5. Delhi Civil 13052 24865 8492 2591 49000

Criminal 5419 6525 2508 1200 15652

Total 18471 31390 11000 3791 64652

6. Gujarat Civil 15316 20282 9085 15448 60131

Criminal 7074 9939 5357 9452 31822

Total 22390 30221 14442 24900 91953

7. Gauhati Civil 10842 20223 2468 1 33534

Criminal 2926 3402 1050 0 7378

Total 13768 23625 3518 1 40912

8. Himachal Civil 16104 29095 7705 1111 54015
Pradesh

Criminal 1469 3389 1182 18 6058

Total 17573 32484 8887 1129 60073

9. Jammu Civil 26891 40085 16198 4620 87794
&Kashmir

Criminal 2146 2676 329 93 5244

Total 29037 42761 16527 4713 93038
10. Karnatak Civil 75834 91007 12021 517 179379

a
Criminal 5940 10673 914 66 17593
Total 81774 101680 12935 583 196972

11. Kerala Civil 26536 56718 12598 3721 99573
Criminal 5132 16195 10966 293 32586
Total 31668 72913 23564 4014 132159

12. Madras Civil 183450 198882 90061 17990 490383
Criminal 44690 17968 3909 529 67096
Total 228140 216850 93970 18519 557479
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_- . 51. Name of Type of Age - wise pendency Irotal

No High Case o to 1 1 to 5 5 to 10 More than 10 Pendency

Court year old years old years old years oldzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

13_ Madhy'a Civil 35283 94061 38331 6990 174665

Pradesh
Criminal 17792 38287 20233 10634 86946

Total 53075 132348 58564 17624 261611

14. Orissa Civil 24900 71322 43447 29125 168794

Criminal 17762 8876 7633 3757 38028

Total 42662 80198 51080 32882 206822

15. Patna Civil 24055 38870 6068 10903 79896

Criminal 18313 21092 8300 4554 52259

Total 42368 59962 14368 15457 132155

16. Punjab & Civil 40831 62628 40359 56731 200549

Haryana
Criminal 20645 25166 14237 2163 62211

Total 61476 87794 54596 58894 262760

17. Rajasthan Civil 50884 118429 51866 22841 244020

Criminal 15283 19810 15359 13168 63620

Total 66167 138239 67225 36009 307640

18. Sikkim Civil 69 24 2 0 95

Criminal 25 0 0 0 25

Total 94 24 2 0 120

19. Uttarakhan Civil 4063 8979 2041 186 15269

k1
Criminal 2200 2487 688 42 5417

Total 6263 11466 2729 228 20686

20. Chhattisg Civil 5724 12344 6878 2200 27146

arh
Criminal 2588 7048 3725 3632 16993

Total 8312 19392 10603 5832 44139

21. Jharkhan Civil 9359 21407 5673 1562 38001

d
Criminal 8492 13840 10154 2471 34957

Total 17851 35247 15827 4033 72958

22. Tripura Civil 1934 1992 810 7 4743

Criminal 414 401 276 0 1091

Total 2348 2393 1086 7 5834

23. Manipur Civil 1034 2253 461 13 3761
Criminal 41 51 0 0 92
Total 1075 2304 461 13 3853

24. Meghalay Civil
a 539 574 2 0 1115

Criminal 47 27 0 0 74
Total 586 601 2 0 1189

All High Courts Total civil 759477 1373898 725528 513100 3372003
All High Courts Total 248321 368721 244363 149619 1011024
criminal
Grand Total of all High 1007798 1742619 969891 662719 4462705
Courts

Source.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAAbove statement IS compiled on the bests of figures received from the High Court
*Ag~ wise breakup of miscellaneous cases of High court (Appellate side) and Circuit bench at A & N Island is not
available.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 544

TO BE ANSWERED ON MONDAY, THE 14THJULY, 2014

Bail Process
544. SHRI KIRTI A'1,AD

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government proposes to set up specific courts to deal with criminal
matters with a long-term roster in place of 4-8 weeks benches as at present;

(b) if so, the details thereof along with the steps taken by the Government to abolish the
concept of bench hunting;

(c) whether the Government has advised the judiciary to establish a uniform system in
respect of bails, adjournments and paroles and to check the network/nexus which
arrange bails and adjournments and if so, the details thereof and the steps likely to be
taken by the Government in this regard;

(d) whether a large number of convicts released on bail/parole from courts are missing;
and

(e) if so, the details thereof and the steps taken by the Government to arrest those
convicts?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAvl SHANKAR PRASAD)

(a)to(e) Disposal of cases and day to day functioning of the courts including

constitution of benches and preparation of the roster falls within the domain of judiciary.

Media reports have appeared in the recent past about the malpractice of bench

hunting in the Apex Judiciary. However, as per procedure such complaints are handled

'in-house' by the judiciary.

The provisions with regard to grant of bail and adjournment of proceedings in

criminal trials are contained in the Code of Criminal Procedure. The individual cases are

decided by the judiciary in terms of the above provisions keeping in view the unique facts

and circumstances in each case.
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GOVERNMENTOF ~NDIA

MINISTR.Y OF'LAW & JUSTICE
(DEPARTMENTOF JUSTICE)

LoOK SABHA

UNSTARREDQUESTION NO. 546

TO BE ANSWEREDOl~ MONDAY,THE 14THJULY, 2014

Pendency in Fast Track Courts

+546. SHRI GANESH SINGH:

Will the Minister of LAW AND .JUSTICEbe pleased to state:

(a) the details of Fast Track Courts and Village Courts established in

the country so far, category-wise and State-wise;

(b) the total number of cases disposed of since the!ir snception and the

number of cases pending in these courts at present;

(c) whether the Government intends to establish more such courts and

appoint more judges in the existhlg courts for early disposal of

cases, and

(d) if so, the details thereof?

ANSWER

MINISTER OF LAW & .JUSTICEAND

COMMUNICATIONS & INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a)&(b): Statement regarding State-wise number of Fast Track Courts

(FTCs) functional and numbel!" of cases disposed off and pending is

enclosed at Annex-I. Statement regarding State-wise number of Gram

Nyayalayas notified is enclosed at Annex-n. No information is available on

number of cases disposed/pending in Gram Nyayalayas.

(c)&(d): Setting up of subordinate courts including FTCs is the

responsibility of the State Governments rJnder the Constitution of India.

Government has requested the State GOlvernments and the ChEefJustices
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of "6gh Courts to utilise 10% additional posts of judges being created in

subordiinate jt!Jldlicoary CIi\lpursuance of 1!:hedl~l1'ect~onof Supreme Court in

Brij Mohan Lal case, for setting-up of Fast Track Courts also. For meeting

expenditure on salaries of these 10% additional posts,· Central

Government has decided to provide funds upto a maximum of Rs. 8~ r10re

per annum on a matching basis upto 31.03.2015 from the 13th Fir~ce

Commission Award. Government has also requested thezyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI ¥ate

Governments and High Courts to consider setting-up FTCs for dis~~al ofzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
- I

cases relating to offences against women, children, differe~y abled

persons, senior citizens and marginaUizedsections of society as resolved

in the Conference of Chief Ministers and Chief Justices held on 7th April,

2013.

As regards Gram NyayaUayas,it was decided in the said conference

that the State Governments and High Courts should be left to decide the

question of establishment of Gram Nyayalayas, wherever feasible, taking

into account their local problems. It was also decided, in the context of

the decision to double t.he number of Courts in the country at the

subordinate level, that regular Courts be set up at each Taluka, if not

aDready set up, in which case establishment or continuation of Gram

Nyayalaya will have to be factored in, on need basis.

I

I

I
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Annex-IzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

STATEMENT REFERRED TO IN REPLY TO PART fa) AND (b) OF THE LOK SABRA

UNSTARRED QUESTION NO. 546 TO BE ANSWERED ON 14TH JULY 2014

Statement regarding number of Fast Track Courts functional, number of cases

disposed off since their inception by Fast Track Courts and. number of cases

pending in Fast Track Courts (FTCs)

SI. Name of the state No. of As on No. of cases No. of cases As onNo FTCs disposed pending in
functioni off since FTCs

ng inception by

FTCs.'

1 2 3 4 5 6 7
1 Andhra Pradesh 72 March, 14 248004 17645 March, 14
2 Arunachal Pradesh 0 March,14 1660 2502 Marcb,l1
3 Assam 20 Oct, 12 72240 11858 Oct,12
4 Bihar 179 March.Ll 159105 80173 March.Ll
5 Chhattisgarh 25 March.ll 76575 18095 March.l1
6 Goa 3 Feb., 14 8590 1595 Feb., 14
7 Gujarat 61 Feb.,ll 434296 103340 Feb.,ll
8 Haryana 6 Dec.l0 33590 4769 Dec.IO
9 Himachal Pradesh 0 June, 14 47480 7171 Dec.I2
10 Jammu & Kashmir 5 June, 14 NA NA
11 Jharkband 11 March, 14 87789 22238 March 11
12 Karnataka 39 March, 14 184067zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA341335 Aug.IO
13 Kerala 38 Aug., 13 116843 18996 Aug., 13
14 Madhya Pradesh 84 Dec.l0 317363 43239 Dec.IO
15 Maharashtra 92 June, 14 381619 41899 Feb.l1
16 Manipur 2 Oct.12 3287 225 Oct.12
17 Meghalaya 3 June, 14 973 315 Oct, 12
18 Mizoram 3 March II 1635 233 March 11
19 Nagaland 2 Oct. 12 786 59 Oct. 12
20 Odisha 30 June, 14 67700 5393 March.12
21 Punjab 20 March, 14 46347 12223 Dec.l0
22 Rajasthan 0 March.14 123024 26423 March.l1
23 Sikkim 1 Mal'ch,14 NA NA
24 Tamil Nadu 32 June, 14 371336 40621 Aug., 10
25 Tripura 2 June, 14 5591 221 March 11
26 Uttar Pradesh 153 March 11 411658 53117 March 11
27 Uttarakhand 0 June,14 103208 9518 June,12
28 West Bengal 85 April, 14 163371 28513 April, 14
29 Delhi 10 Marcb,14 NA NAzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Total 978 3468137 584716
NA-Not available

..77FET-
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Annex-II zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

STATEMENT REFERRED TO IN REPLY TO PART (a) AND (b) OF THE LOK SABHA

UN STARRED QUESTION NO. 546 TO BE ANSWERED ON 14TH JULY 2014

STATE-WISE DETAILS OF GRAM NYAYALAYAS NOTIFIED AS ON 8TH JULY, 2012

S1.No. State NOTIFIED

1 Madhya Pradesh 89

2 Rajasthan 45

3 Maharashtra 18

4 Jharkhand 6

5 Odisha 14

6 Kamataka 2

7 Goa 2

8 Punjab 2

9 Haryana 2

Total 180
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 557

TO BE ANSWERED ON MONDAY, THE 14TH JULY, 2014

Pending Court Cases

557. SHRI RAVNEET SINGH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is true that a large number of cases are pending before courts for disposal;
(b) if so, the details thereof indicating the number of cases pending before Supreme

Court, High Courts and various courts in the country, court-wise and the reasons
therefor; and

(c) the steps taken by the Government to dispose of the large number of pending cases
and to ensure speedy justice to each and every petitioner in a stipulated time-frame?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (c) : The data on pendency of cases is maintained by the Supreme Court and High

Courts. As per the information available, 63,843 cases were pending in Supreme Court as

on 01.5.2014. Details of cases pending in the High Courts and District and Subordinate

Courts as on 31.12.2013 are given in Statements atzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAAnnex - I and Annex - II.

Increasing number of state and central legislations, accumulation of first appeals,

continuation of ordinary civil jurisdiction in some of the High Courts, vacancies of Judges,

appeals against orders of quasi-judicial forums going to High Courts, number of revisions /

appeals, adjournments, indiscriminate use of writ jurisdiction, lack of adequate

arrangement to monitor, track and bunch cases for hearing are some of the main factors

responsible for pendency of cases in courts.

Disposal of pending cases in various courts is within the domain of the Judiciary. In

order to create an enabling environment for judiciary, the Government has set up NationalzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

---- --_ ... __ . _ .. - - -- -- ---------
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Mission for Justice Delivery and Legal Reforms. The major initiative under the National

Mission relate to Infrastructure Development for Subordinate Judiciary and

Computerization of Courts. The Central Government has provided financial assistance to

the tune of Rs. 2,198 crores to State Governments and Union Territories for upgradation /

construction of court complexes and residential units for judicial officers in the last three

years. Under the eCourts Project 13,227 courts have been computerized by 31st March,

2014. Computerization of courts would enable the courts to exercise greater control over

management of cases in the docket. It will also provide designated services to the litigants

and the lawyers. In order to reduce government litigation in courts the Central

Government has encouraged the States to notify their litigation policies which contain

provisions for weeding out infructuous cases and promote dispute resolution through

alternative mechanisms. The Government is also looking into the areas prone to

excessive litigation for adopting suitable policy and legislative measures to curb such

litigation.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

*********

43



Annex-IzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Statement referred to in Lok Sabha Unstarred Question No.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA557 regarding "Pending
Court Cases" for reply on 14thJuly 2014

Pendency of Cases in High Courts in the year 2013

S. Name of High Court Pendency of Cases as
No. on 31.12.2013

1 Allahabad 1043398

2 Andhra Pradesh 232459

3 Bombay 349837

4 Calcutta 280006

5 Delhi 64652

6 Gujarat 91953

7 Gauhati 40912

8 Himachal Pradesh 60073

9 Jammu &Kashmir 93038

10 Karnataka 196972

11 Kerala 132159

12 Madras 557479

13 Madhya Pradesh 261611

14 Orissa 206822

15 Patna 132155

16 Punjab & Haryana 262760

17 Rajasthan 307640

18 Sikkim 120

19 Uttarakhand 20686

20 Chhattisgarh 44139

21 Jharkhand 72958

22 Tripura* 5834

23 Manipur* 3853

24 Meghalya* 1189

Total 4462705
.. ret"Operationaflzation of 3 new High Courts was notified on 23 March 2013.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

****************

--------------- - - - - . - - ....:......._
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Annex-IIzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Statement referred to in Lok Sabha Unstarred Question No. 557 regarding "Pending
Court Cases" for reply onzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA14thJuly 2014

Pendency of Cases in District and Subordinate Courts in the year 2013

Sr. No. Name of State I UT Pendency of Cases
as on 31.12.2013zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

1 Andhra Pradesh 983882
2 Arunachal Pradesh 6076
3 Assam 248472
4 Bihar 1807782
5 Chhattisgarh 269116
6 Goa 31703
7 Gujarat 2226371
8 Haryana 555669
9 Himachal Pradesh 258791
10 Jammu & Kashmir 175647
11 Jharkhand 307853
12 Karnataka 1190335
13 Kerala 1354379
14 Madhya Pradesh 1097658
15 Maharashtra 2884398
16 Manipur 12907
17 Meghalaya 4441
18 Mizoram 3100
19 Nagaland 3318
20 Orissa 1134448
21 Punjab 523759
22 Rajasthan 1451881
23 Sikkim 845
24 Tamil Nadu 1288315
25 Tripura 69715
26 Uttar Pradesh 5604985
27 Uttarakhand 152654

28 West Benqal & A & N Island 2572667
29 Chandigarh 59712
30 D & N Haveli and Daman & Diu 4712
31 Delhi 522167
32 Lakshadweep 354

33 Pondicherry 30749
Total 26838861

**************

-- - - - - --------- ------------------------
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GOVERNMENT OF INDIA
MINISTRY OF LAW zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 568

TO BE ANSWERED ON MONDAY THE 14.07.2014 zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Establishment of High Court Benches

568. SHRI N. K. PREMACHANDRAN:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether certain State Governments have submitted proposals for
establishment of High Court benches in their States including Kerala;

(b) if so, the details along with the present status thereof;

(c) the criteria adopted/formalities required by the Government for establishment
of these benches;

(d) the details of the States including Kerala where such benches have already
---been-estabrrshedso far' andzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA- . ,

(e) whether the Government intends to establish such benches throughout the
--- -courrtry-anci" if SO, the details thereof?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e) In accordance with the recommendations made by the Jaswant Singh

Commission and judgment pronounced by the Apex Court !,ri W.P.(C) No. 379 of

2000, Bench(es) of the High Court. are established after ~ue consideration of a

complete proposal from the State Government, which is to provide infrastructure and

meet the expenditure, along with the consent of the Chief Justice of the concerned

High Court, which is required to look after the day to day administration of the High

Court and its Bench.
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The State Government of Kerala had sent a request in the year' 2005 for setting

up a bench of Kerala High Court at Thiruvananthapuram. The Chief Justice of High

Court of Kerala has not approved the establishment of the High Court Bench at
Thiruvananthapuram.

The status of requests from the other State Governments for establishment of

Benches of High Courts is as follows:-

1. West Bengal: The Government of West Bengal had sentzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAa proposal for

establishment of a Circuit Bench of the Calcutta High Court at

Jalpaiguri. The Calcutta High Court has intimated that the

infrastructure facilities for establishment of Circuit Bench at

Jalpaiguri are not adequate at present, and it will take some

more time to establish a Circuit Bench. Accordingly, the Hon'ble

President has been apprised and his approval obtained for

issuing the necessary notification/order after the Calcutta High

Court intimates the readiness of all infrastructure.- ..---~----

2.-Himachal Pradesh: Proposal for establishment of a Bench of Himachal Pradesh High

Court at Dharmsala, has not been agreed to by the Chief Justice

of the Himachal Pradesh High Court.

3.0disha: Proposal for establishment of two Benches of the Orissa High

Court in the Western and Southern regions of Odisha was

referred to the Chief Justice, Orissa High Court. The Chief

Justice, Orissa High Court has intimated that the matter will be

examined by the High Court in due course in the light of all facts

and circumstances.

A Statement showing the details of High Courts and their Benches is at
Annexure.

***
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Annexure

Annexure referred to in reply to Lok Sabha Unstarred Question No.568 to be answered on
14.07.2014

SI. Principal Jurisdiction Permanent Bench and
No. High Court Seat Date from which the

Bench began functioning

1
Allahabad Allahabad Uttar Pradesh Lucknow (01.07.1948)

2 Andhra Pradesh Hyderabad Andhra Pradesh -
3 Bombay Mumbai Maharashtra; Goa; Daman Nagpur (01.05.1960)

& Diu; Dadra & Nagar Panaji (01.07.1948)
Haveli; Aurangabad (27.08.1984)

4 Calcutta Kolkata West BengalzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& Andaman Circuit Bench at
& Nicobar Islands Jalpaiguri (yet to begin

functioning)
5 Chattisgarh Bilaspur Chattisgarh -
6 Delhi New Delhi NCTofDelhi -
7 Gauhati Guwahati Assam, Nagaland, Kohima, (10.02.1990)

Mizoram, & Arunachal Aizawl, (05.07.1990)
Pradesh. Itanagar (12.08.2000)

8 Gujarat Sola (Ahmedabad) Gujarat -
9 Himachal Pradesh Shimla Himachal Pradesh -

10 Jammu & Kashmir Jammu & Srinagar Jammu & Kashmir -
11 Jharkhand Ranchi Jharkhand -
12 Karnataka Bangalore Karnataka

Dharwad (24.08.2013)

Gulbarga (31.08.2013)
13 Kerala Kochi Kerala & Lakshadweep -

- - , - ~-- Islands

14 Madhya Pradesh Jabalpur Gwalior (01.11.1956)
Madhya Pradesh Indore (01.11.1956)

15 Madras Chennai Tamil Nadu & Madurai (24.07.2004)

Pondicherrv

16 Orissa Cuttack Orissa -
17 Patna Patna Bihar -
18 Punjab & Haryana Chandigarh Punjab, Haryana & -

Chandizarh

19 Rajasthan Jodhpur Rajasthan Jaipur (31.01.1977)

20 Sikkim Gangtok Sikkim -
21 Uttarakhand Nainital Uttarakhand -
22 Manipur Imphal Manipur

23 Meghalaya Shillong Meghalaya

24 Tripura Agartala Tripura

There are 24 High Courts in the Country.

» Only 7 High Courts (Allahabad, Bombay, Gauhati, Karnataka, Madhya Pradesh, Madras and

Rajasthan) have 13 Permanent Benches amongst themselves
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 582

TO BE ANSWERED ON MONDAY, THE 14TH JULY, 2014

Disposal of Court Cases

582. SHRI NIMMALA KRISTAPPA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether any study / assessment has been made about the average time taken for
disposal of cases by various courts in the country, category-wise;

(b) if so, the details thereof; ,
(c) whether the courts in the country are taking a longer period of time in disposing the

cases when compared to the courts in the developed countries; and
(d) if so, the details thereof?

ANSWER

MINISTER OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a)to(d) The Government is not aware of any formal empirical studyzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAt .assessment

having been made about average time taken for disposal of category-wise cases by

various courts in the country. The actual time taken for disposal of a case depends on

several factors such as category of the case (civil or criminal), complexity of the facts

involved, nature of evidence, co-operation of stake-holders viz. bar, investigation agencies,

witnesses and litigants besides the availability of physical infrastructure, supporting court

staff and applicable rules of procedure.

It may not be valid to compare the time taken for disposal of cases.by courts in the

country with the time taken by courts in the developed countries. The courts in various

countries operate in different environment on account of difference in availability of

infrastructure facilities, use of technology, number of judicial officers per million of

population (judqe-population ratio), docket ratio (population case filing ratio), provisions of

substantive laws and procedures in courts.
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GOVERNMENT OF INDIA

MINISTRY OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

STARRED QUESTION NO.188zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

~~. -'

TO BE ANSWERED ON 21.07.2014

Transparency in Appointment of Judges

t*188. SHRI YOGI ADITYA NATH:

SHRI K.C. VENUGOP AL:zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government is satisfied with the existing mechanism in place

for appointment of judges in Supreme Court of India and High Courts and if so,

the details thereof;

(b) whether suggestions have been received from various quarters for structural
chan~_ip the present system for appointment of judges in the Supreme Court of

India and the High Courts; and --

_____~ ___ (c) if so, the details thereof and the time by which these changes are likely to be
- --made? --- - -- - ------ -

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &

INFORMATION TECHNOLOGY

(SHRI RA VI sHANKAR PRASAD)

_ (a) to (c) : A Statement is laid on the Table of the House.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

_I

--
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Statement referred tozyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAin reply to parts (a) to (c) of the Lok Sabha Starred Question
No.188 to be answered on 21.07.2013 regarding 'Transparency in Appointment of

Judges'.

(a)to (c): The appointment of Judges to High Courts and Supreme Court is based on a

Memorandum of Procedure for Appointment of Judges of Supreme Court and High Courts

prepared in 1998 pursuant to the Supreme Court Judgement of October 6, 1993 read with their

Advisory Opinion of October 28, 1998. Recommendations have been made in the past by the

National Commission to Review the Working of the Constitution (2002),_,2nd Administrative

Reforms Commission (2007-08) and the Law Commission of India (214th Report-2008) for

changing the existing procedure .for appointment of Judges to the Supreme Court and High

Courts. Representations have also been made by various agencies and expert bodies to

. review/change the present procedure of appointment of judges.

Based on the suggestions received, the Government had introduced two bills titled

-- .the l.Constitution__(One_Hundre.dand Twentieth Arl!enqrne_iit)Bill, 2013' and the 'Judicial

AppoiIiffiientsComriiission "Bill, 2013' in the Rajya Sabha to change the existing system for

appointment and transfer of Judges in the Supreme Court and High Courts by establishing a

Judicial Appointments Commission (JAC).

The objective of the Bills is to broad base the process of appointment, and make it

more participatory to ensure greater transparency and objectivity in the appointments to the

higher judiciary. The Bills proposed that the JAC would be headed by the Chief Justice of

India (CJI) and would consist of two other Judges of the Supreme Court next to the CJI in

seniority, Union Minister in charge of Law and Justice and two eminent persons to be

nominated by Collegium consisting of the Prime Minister, en and the Leader of Opposition

in the House of People. One of such eminent person shall be nominated by rotation from

. amongst the persons belonging to the Scheduled Castes, Scheduled Tribes, Other Backward

Classes, and Minorities.
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The 'Constitution (One Hundred and Twentieth Amendment) Bill, 2013',

. was an enabling legislation for JAC, was passed by the Rajya Sabha on 5th September,

as the 'Constitution (Ninety Ninth Amendment) Bill, 2013'. However, 'The J

Appointments Commission Bill, 2013' was referred to the Department-Related Parliamentary

Standing COmmittee (PSC) on Personnel, Public Grievances, Law and Justice for

examination.

The Parliamentary Standing Committee presented its report on the Judicial

Appointments COmmission, Bill, 2013 on 9th December, 2013 to Parliament. After

examining the report, necessary amendments were made in the Constitution (One Hundred

and Twentieth Amendment) Bill and the Judicial Appointments Commission Bill, 2013..

However, the Bills could not be considered in the last Session of the Parliament. The

eonstitution (One Hundred and Twentieth Amendment) Bill has lapsed consequent to the

dissolution of the 15th Lok Sabha, The' Judicial Appointments Commission Bill, 2013' is

pending in the Rajya Sabha. The Government is seeking the views of various political parties

and eminent Jurists on the proposal for setting up of a 'Judicial Appointments Commission'.
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·zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA..,

GOVERNMENT OF INDIA

MINISTRY OF LAW & JUSTICE
(DEPARTMENT OF JUSTICE)

LOK SABHA
STARRED QUESTION NO. 194

TO BE ANSWEREDON MONDAY, THE 21st JULV, 2014

Family Courts

*194. SHRI SHIVKUMAR UDASI:

Will the Nlinister of LAW A~IDJUSTICE be pleased to state:

(a) the number of fan1iUycourts operational in various parts of the

country;

(b) the number of cases settled/pending with them during each of the

las1l:three years and the current year, State/UT-wise including

Karna'taka;

(c) the detaUs of financiial assistance provided for the purpose during

the said period, State/UT-wise and year-wise;

(d) whether the Government proposes to set up one family court in .

each district of the country; and

(e) if so, the details thereof including. the locations identified and

funds Hkely to be allocated for the purpoae, State/UT-wise?

ANSWER
MINISTEROF LAW & JUSTICEAND

COMMUNICATIIONS& INFORMATION TECHNOLOGY
(SHRI RAV. SHANKAR PRASAD)

(a)to(e): A Statement is Uaidon the TabUeof the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) Of LOK

SABHA STARRED QUEST~ON NO. '194 FORzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA21/7/2014 REGARDINGzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

FAMILY COURTS

(a): As per the reports received, 295 Family Courts are operational in

the Country. A statement indicating State-wise number of Family Courts

operational is enclosed at Annexure-I.

(b): Family Courts are part of subordinate judiciary and settmng up of

Family Cour1s is within the domain of the State Governments and the

High Courts. Therefore, information on the disposal and pendency of

cases in Family Courts is not maintained. However, as per the reports

received from the High Counts, the statemen'ts indicating the number of

cases settled/pending in Family Courts in 9 States during each of the last

three years and the current y1earare enclosed at Annexure-II.

(c}to(e): Thle Family Cou"':s Act, 1984 provides for establishment of

Family Courts by the State Governments in consultation wi'th the High

Courts with a view to promote conciliation and secure speedy

settlement of disputes relating to marriage and family affairs and for

matters connected therewith. Under Sectiol1 3(1}(a) of the Family Courts

Act, it is mandatory for the State Governments to set up a Family Court

for every area in the State comprising a city or a town whlose population

exceeds one million. In other areas of the States, the Family Courts may

be set up if the State Goverll1ments deem it necessary. The States/UTs

also specify, after consultation with the High Court, the local limi'ts of

the area to which the jurisdiction of Sl Fanlily Court shall textend. AID 1I:he

State Governnlents/UT AdmilJ1)istrat50nsare periodically requested to set

up at least one Family Court in each district.

A scheme of Central financial asststanee was started in 2002-03 for

setting up of Family Courts" As per the scheme, CentrOidGovernment

provides 50% of the cost of c:onstruction of the building of Family Court

and residential accommodation of the Judge subject to a ceiling of Rs.

10 lakh as a one-time grant ,as Plan support and Rs. 5 IsIKh annuaUy as

the recurring cost under Non-Plan. The State Government is required to

provide matching share. Funds are reDeased to States as per the norms

of the scheme 011'1 rec,eipt of their proposaa. A statement indicating Stkate-

wise central grant providelll 1ro the States during the last thll"ee yeal1's is

enclosed at A.nnexurce-IU.During the current financial ye,ar :20114-15, no

grant has beel'ilreleased to the States so far.
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"zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

ANNEXURE-I

STATEMENT REFERRED TO IN REPLY TO PART(a) OF THE lOK SABHA STA RRED QUESTION NO.194

TO BE ANSWERED ON 21 zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAst JULY 2014

NUMBER Of FAMILY COURTS FUNCTIONAL

S.No. Name of the State Number of Family Courts functional in the
StatezyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

1 Andhra Pradesh 27
2 Arunachal PradeshzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA-
3 Assam 02
4 Bihar 32
5 Chhattisgarh 19
6 Delhi 09
7 Goa -

1---

8 Gujarat 09
9 Haryana 06
10 Himachal Pradesh -
11 Jammu & Kashmir -

12 Jharkhand 17
--

13 Karnataka 24
14 Kerala 28
15 Madhya Pradesh 31
16 Maharashtra 22
17 Manipur 04
18 Meghalaya -

19 Mizoram 04
20 Nagaland 02
21 Odisha 17
22 Punjab -

23 Puducherry 01
24 Rajasthan 06
25 Sikkim 02c------
26 Tamil Nadu 06c------
27 Tripura 03
28 Uttar Pradesh 15
29 Uttarakhand 07
30 West Bengal 02

!--
31 Andaman & Nicobar Islands -r------

Chandigarh32 -
33 Dadra & Nagar Haveli -

34 Daman & Diu -
f---

Lakshadweep35 -
36 Telangana -

Total 295
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ANNEXURE-II(a)

STATEM:ENT REFERRED TO IN REPLY TO PART(a) OF THE LOK SABHA

STARRED QUESTION NO.194 TO BE ANSWERED ON 21st JULY 2014

Statemeltlt showing number of cases settledzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI pending in Family Courts

{Year 2011)

S.No. Name of th.e States Original Institution Disposal Pendency
Balance

1. BiharzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA24932 14636 11120 28437 (11 cases
transferred

amalgamated)2. Chhatti~~arh 8535 67183. Karnataka 12872 15610 13422 150604. Kerala
34958 438315. Madhya Pradesh
11825 115546. Odisha
56997. Sikkim 143 221 259 1058. Uttarakhand
4940 58409. West Berlgal

1037

(Year 2012)

S.No. Name of the States Original Institution Disposal Pendency
lBalance

1. Bihar 28787 16971 12537 33201 (14 cases
transferred and
350 cases
added in

_l)_endenc_y)2. Chhattisgarh
8015 70353. Karnataka 15060 14503 12541 17022 .4. Kerala
40499 483145. Madhya Pradesh 11782 132146. Odisha
38167. Sikkim 105 212 218 998. Uttarakhand 4990 62439. West Bengal
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..zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

ANNEXURE-II(b)

STATEMENT REFERRED TO IN REPLY TO PART (a) OF THE LOK SABRA

STARRED QUESTION NO.194 TO BE ANSWERED ON 21st JULY 2014

Statement showing number of cases settledzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA1 pending in Family Courts.

(Year 2013)

S.No. Name of the States Original Institution Disposal Pendency
Balance

1. Bihar 13421 6838 5192 15068 *
2. Chhattisgarh 8448 9057
3. Karnataka 17022 20223 15480 21765
4. Kerala 54215 50573
5. Madhya Pradesh 13196 14213
6. Odisha 5692
7. Sikkim 99 302 336 65
8. Uttarakhand 6332 6531
9. West Bengal

*Information for the year 2013 are yet to be received from 14 districts of Bihar.

{Year 20JL4)

S.No.. Name of the States Original Institution Disposal Pendency As on
Balance

1. Bihar N.A. N.A. N.A. N.A. N.A.
2. Chhattisgarh 6481 9329 Upto April

2014
3. Karnataka 21765 8901 7660 23006 01.07.2014
4. Kerala 18725 52089zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA31.05/2014
5. Madhya Pradesh 3189 14835
6. Odisha 1666 24705 31.03.2014
7. Sikkim 65 147 147 65
8. . Uttarakhand 2714 6930 June,2014
9. West Bengal
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f.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

ANNEXURE-III

STATEMENT REFERREDTO IN REPLYTO PART (c) OF lOK SABHA STARREDQUESTION NO. 194 FOR

21/7/2014 REGARDING FAMILY COURTS

Grants released to States under the Scheme of Family Courts
during the last three years

SI. Name of the state . Grants released for Family Courts
No. (Rs. in lakh)

Under Plan Under Non-PlanzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

2011- 2012- 2013- 2011- 2012- 2013-

12 13 14 12 13 14

1 Bihar - - - - - 500.00

2 Maharashtra - - - 100.0 - -
3 Nagaland - - - 40.00 - -
4 Odisha 20.00 - - - - -
5 Tripura - - - - 75.00 -
Total 20.00 - - 140.00 75.00 500.00
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GO"ERNBltlENT Of INDIA

MmNISTRY Of LAW & JUSTICE
(DEPARTMENT OIFJUSTICE)

LOK SABHA

STARRED QUESTION NO. 198

TO BE ANSWEFlED ON MONDAY, THE 21zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAst JULY, 2014

Fast Track Courts

*198.SHRI DUSHYANT CIIiAUl'ALA:

SHRI JYOTIRADITY,AM. SCINDIA:

Will the Minister of LAW jl\ND .JUSTICE be pleased to state:

(a) the total number of cases fi~ed rlelating to crime against women

2lnd children and the number of cases in which conviction orders

hav~ebeen passed by Supreme ICourt and High Courts during the
I,ast three years;

(b) whether the Goverl'nmen1tproposes to set up special fast track

courts in the cOIL.~nbyfor speedy disposal of·cases relating to crhne

agannst women and chUdren and jf so, the details thereof; and

(c) the ,other s.teps taken by the Government to address the issue?

ANSWER
MINI~STEilitOF ILJAW& ,JUSTICE AND

(:OMMUN~CjATIONS& INFC.RMATION TECHNOLOGY
(StiIRI RAV. SHANKAR PRASAD)

(a)to(c): A Statement is laid on the Table of the House.
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STATEMENT REFERREDTO IN REPLY TO PARTS (a) TO (c) Of LOK

SABHA STARRED QUESTION NO. 198 FOR 21/7/2014 REGARDINGFAST

TRACKCOURTS

(a): ,Asper ~hereports publishedby National CrimeRecordsBureau,the
cases reported and conviction rate in respect of crimes against women
and children during the p,;astthree years are as under:

Year Numbler of cases reported Convictionrate
1zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA2 3zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

2013 309546 22.4
2012 244270 21.3
2011 228650 26.9

Crimeagainst women

'Crime against children

I Ve,ar Numberof cases reported Conviction rate
1 2 3

2013 58224 30.9
20'm2 38172 29.0
20"11 33098 34.6

(b)&(c): Setting up of subordanatecourts including Fast Track Court$
(FTCs)for speedy trial o1rcases re~atangto crime against Women~md
children is the responsmbilityof the State Governments under the
Constitution of India. Governmenthas written to the Chief .Justicesof
the High Courts to cOll1ls'ti'~uteFTCsfor speedy trial 0" the pendwngrape
cases in district/subordinate courts having a high pendency of such
cases and te monitor the 1:3lrog!'essof these cases. The Chief Ministersof
States have.been requested to provide financial support to the High
Courts for setting up F'rCs for cases of crime. against women. A
statement indicating the state-wise number of courts set-up for
expeditious dijsposalolf cases of crimes against wonlen is enclosed at
Annexure.
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., .zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Annexme

Statement referred to in reply to part (b) ofLok Sabha Starred Question No. 198 for

2117/2014 regarding Fast Track Courts

Number of Courts set up/designated
for cases of crime against women

S1.No. Narne of the State
Number of courts1 2

31 Madhya Pradesh 9
2 Tamil Nadu 32
3 Jharkhand 11
4 Odisha 30
5 Karnataka 10
6 Kerala 1
7 Punjab 20
8 Assam 3
9 Rajasthan 9r-io

Andhra Pradesh 24
11 Delhi 6 ..
12 Me_gha.laya 1
13 Jammu & Kashmir 5
14 Tripura 2
15 Sikkim 1
16 "Vest Bengal 48

Total 212
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·zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA-zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

GOVERNMENT OF INDIA

MINISTRY OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 1458

TO BE ANSWERED ON MONDAY THE 21.07.2014

Constitution of Indian Judicial Service

t1458. smu P.P. CHAUDHARY:

Will the Minister of LA W AND JUSTICE be pleased to state:

(a) whether the Government proposes to create a new cadre of Indian Judicial

Service;

(b) if so, the details thereof and the time by which it is likely to be constituted;

(c) whether State level Judicial Services have been constituted in certain States;

and

(d) if so, the details thereof, State-wise?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &

INFORMATION TECHNOLOGY

(SHRI RA VI SHANKAR PRASAD)

(a) and (b) : A comprehensive proposal was formulated for constitution of an All

India Judicial Service (Al.IS) and the same was approved by the Committee of

Secretaries in November, 2012. The proposal was included as an agenda item in

the Conference of Chief Ministers and Chief Justices of the High Courts held in

April, 2013 and it was decided that issue needs further deliberations and
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·zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA,.'

consideration. The views of the State Governments and High Courts have been

sought on the proposal.

(b) and (d) : Under Article 235 of the Constitution of India, the administrative control

over the members of subordinate judiciary in the States vests with the concerned High

COUtt. Further, in exercise of powers conferred under article 309 read with article 233

and 234 of the Constitution, the State Governments frame rules and regulations in

consultation with the High COUtts. Most of the State Governments have framed State

Higher Judicial Service Rules/ State Judicial Service Rules governing service conditions

of their own judicial officers. The Union Government does not maintain data regarding

State level judicial services as it has no direct role in this regard.

***
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

****zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
LOKSABHA

UNSTARRED QUESTION NO.1459
TO BE ANSWERED ON MONDAY, THE 21st JULY, 2014

Functioning of Courts

1459: SHRI ASADUDDIN OWAISI:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the government has received any directive from the
Supreme Court regarding provide adequate infrastructure to courts and quasi
judicial bodies in order to ensure their smooth functioning;zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

(b) if so, the details thereof; and
(c) the steps taken by the Government to bring uniformity in service

conditions and infrastructure facilities for Chairpersons, Presidents, members of

__...__ _'_lrib_un~ls_E!l.c:LqLlasi-judicialbodies?

ANSWER
MINISTER OF LAW & JUSTICE AND

COMMUNICATIONS & INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PARASAD)

(a) & (b): The Supreme Court of India is monitoring infrastructure development
of subordinate judiciary in IA No.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA279/2010 in WP (C) No. 1022/1989 in All India
Judges Association & Ors. Vs. Union of India & Ors. To augment the resources
of the State Governments, a Centrally Sponsored Scheme for development of
judicial infrastructure is in operation since 1993-94. An assessment of the

_ +requirernent of funds for infrastructure for subordinate courts was undertaken in
2011 which estimated that funds to the tune of Rs. 7,346 crore would be needed
for the period 2011-16. To incentivise the States for making higher investment in
judicial infrastructure, the Central share of financial assistance was revised from
50 percent to 75 percent. For North Eastern States, Central assistance was kept
at 90 percent. With the revision of norms for financial assistance and streamlining
of criteria and procedure for releas.e of funds, the infrastructure development
scheme has received necessary impetus. As against financial outgo of Rs. 1,245
crore on the scheme from 1993-94 to 2010-11, an amount of Rs. 2198 crore has
been released to the States IUTs from 01st April, 2011 to 31st March, 2014.

(c): In order to bring uniformity in service conditions of Chairpersons and
Members of Tribunals and other quasi-judicial bodies, The Tribunals, Appellate
Tribunals and Other Authorities (Conditions of Service) Bill, 2014 has been
introduced in Rajya Sabha on 19th February, 2014. The Bill has been referred to
the Department related Parliamentary Standing Committee. With a view to
.provide residential accommodation to Chairpersons and Members of Tribunals
etc., Government has decided to reserve 200 apartments at the Ghitroni

Complex in New Delhi as stock belonging to a pool of houses.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. t1461

TO BE ANSWERED ON MONDAY, THE 21 sT JULY, 2014

Working Hours of Courts

t1461. SHRI HANSRAJ GANGARAM AHIR: zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Chief Justice of India has suggested to increase the
number of courts and working hours of existing courts for early
disposal of pending cases in courts;

(b) if so, the details thereof and the reaction of the Government thereto;
(c) whether the Government has discussed the matter with the concerned

institutions / organisations;
(d) if so, the details thereof; and
(e) the response of such institutions / organisations thereto?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e): The working hours in the Supreme Court and High Courts are

regulated by the rules framed by the respective Courts. The matter relating

to increasing the number of courts in the country has been deliberated upon

in various fora including Conference of Chief Ministers and Chief Justices of

High Courts held onzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAr" April, 2013 at New Delhi. In terms of decisions taken

in the Conference, Central Government has been pursuing the State

Governments and High Courts to set up additional Courts and fill up

vacancies.
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..zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA-

Further, Supreme Court in its order dated 1st February, 2012 in the

case of Imtiyaz Ahmed versus State of Uttar Pradesh and Others, inter-alia

asked the Law Commission of India to undertake an enquiry and submit its

recommendation for scientific assessment of the number of additional

subordinate courts. The Law Commission has since submitted its report and

has recommended the formula based on Rate of Disposal Method. The

Supreme Court has asked the concerned State Government and High Courts

to file their response to the recommendations made by Law Commission of

India.

As regards High Courts, Chief Justice of India has given in-principle

concurrence to increase the sanctioned strength of High Courts by 25% of

the existing strength. The High Courts and State Governments have been

requested to convey their consent to the proposal, keeping in view the

existing vacancies, as also the requirements of additional court room

infrastructure, staff and budgets. Specific proposals in respect of the High

Courts of Delhi, Himachal Pradesh, Jammu & Kashmir, Madhya Pradesh and

Punjab & Haryana have been approved by the Hon'ble Chief Justice of India.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

In the case of the other High Courts, the State Governments have been

reminded to expedite their concurrence.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
***********
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. t1471

TO BE ANSWERED ON MONDAY, THE 21sT JULY, 2014

Special Assistance for Judicial Reforms

t1471. SHRI GANESH SINGH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(f) whether the Government has provided special assistance to States for
carrying out judicial reforms and reducing the large number of pending
cases in the courts in the country;

(g) if so, the details thereof, State / UT-wise; and
(h) the details of works proposed to be carried out with the said

assistance?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONSzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA&

INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to (c): Justice delivery in the country is constrained by backlog of cases

and pendency in Courts. In order to augment the resources of State

Governments for creating and enabling environment for judiciary to deal with

this problem, Central Government has been providing financial assistance to

State Governments and Union Territories for construction of court complexes

and residential units for Judges / Judicial Officers and setting up of Gram

Nyayalayas at Intermediate Panchayat Level. The details of financial

assistance released for infrastructure development and setting up of Gram

Nyayalayas are given in the Statement atzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAAnnex- I &zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA/I respectively.
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Further, with the objective of improving justice delivery, 13th Finance

Commission has recommended a grant of Rs.5,000 crore to States over its

award period 2010-2015. This grant is,zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAinter-alia, aimed at operation of

morning / evening courts / shift courts, Alternate Dispute Resolution Centres,

Lok Adalats and training of judicial Officers and other court functionaries.

The details of the financial assistance provided to the State Governments

under 13th Finance Commission award for various initiatives relating to

improvement in Justice Delivery are given in the statement atzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAAnnex-III. zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

*************
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Annex-/zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Statement referred to in Lok Sabha Un-starred Question No. 1471 for
Reply on 21st July 2014 regarding 'Special Assistance for judicial
Reforms'
Statement of Grants Released under Centrally Sponsored Scheme for
Infrastructural Facilities for Judiciary (As on 31.03.2014)
(Rs, in Lakhs)

SI. State Release from 1993- Release in Release in Release in
No. 94 to 2010-11 2011-12 2012-13 2013-14

1 Andhra Pradesh 7683.45 1888.00 6393.00 0.00
2 Bihar 4036.37 0.00 1524.00 0.00
3 Chhattisgarh 2907.47 2097.00 0.00 0.00
4 Goa 627.93 172.00 0.00 0.00
5 Gujarat 5371.42 0.00 9893.00 10000.00
6 Haryana 3516.42 2138.00 0.00 3632.00
7 Himachal Pradesh 1507 0.00 0.00 806.00
8 Jammu & Kashmir 1687.6 1035.00 2572.00 3428.00
9 Jharkhand* 1906.52 0.00 1500.00 1693.00

10 Karnataka 6536.85 2961.00 7610.00 10384.00

11 Kerala 3419.3 1169.00 1499.00 0.00
12 Madhya Pradesh 6382.04 4403.00 2046.00 6141.00
13 Maharashtra 11131.62 12915.00 5920.24 10000.00
14 Orissa 5074.27 2416.00 1534.00 0.00
15 Punjab 2677.92 0.00 7902.00 12000.00
16 Rajasthan 4188.51 1172.00 1042.00 0.00
17 Tamilnadu 5835.46 0.00 1953.00 7343.00
18 Uttarakhand 1635.35 0.00 829.76 2043.00

19 Uttar Pradesh 17542.57 15659.00 9398.00 12530.00

20 West Bengal 6435.46 2518.00 0.00 0.00

Total (A) 100103.53 50543.00 61616.00 80000.00

NE States
1 Arunachal Pradesh 441.44 972.00 750.00 0.00

2 Assam 5926.4 2890.00 2954.90 0.00

3 Manipur 641.71 0.00 0.00 1500.00

4 Meghalaya 297 0.00 0.00 1474.00

5 Mijoram 1099.95 0.00 704.78 812.56

6 Nagaland 3860.64 169.00 750.00 0.00

7 Sikkim 1278.05 0.00 549.50 2802.84

8 Tripura 1097.25 0.00 1495.60 2910.60

Total (8) 14642.44 4031.00 7204.78 9500.00

UTs
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1 A&N Islands zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA395.55 500.00 0.00 0.00

2 Chandigarh 3400.95 500.00 0.00 0.00

3 Dadra & Nagar 206.25 500.00 0.00 0.00

Haveili
4 Daman & Diu 190 0.00 0.00 0.00

5 Delhi 3647.08 2250.00 2000.00 0.00zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

6 Lakshadweep 51.25 0.00 0.00 0.00

7 Pondicherry 1898.88 1250.00 0.00 0.00

Total (C) 9789.96 5000.00 2000.00 0.00

Grand Total 124535.93 59574.00 70820.78 89500.00

I(A+B+C)zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
*****************
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Statement referred to in Lok Sabha Unstarred Question No. 1471 for
Reply on 21st July 2014 regarding Special Assistance for Judicial
Reforms

Financial Assistance released for setting of Gram Nyayalayas

SI. State Gram Amount released (Rs. in Lakhs)

No NyayalaYil 2009-10 2010-11 2011-12 2012-13 2013-14zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBATotal
Notified

1 M.P. 89 632.00 745.40 156.80 0.00 284.80 1819.00

2 Rajasthan 45 567.00 0.00 144.00 243.00 215.20 1169.20

3 Karnataka 2 0.00 000 25.20 0.00 0.00 25.20

4 Orissa 14 15.80 0.00 110.60 0.00 0.00 126.40

5 Maharashtra 18 132.60 0.00 9.60 15.80 0.00 158.00

6 Jharkhand 6 0.00 0.00 0.00 75.60 0.00 75.60

7 Goa 2 0.00 0.00 0.00 25.20 0.00 25.20

8 Punjab 2 0.00 0.00 0.00 25.20 0.00 25.20

9 Haryana 2 0.00 0.00 0.00 25.20 0.00 25.20

Total 180 1347.40 745.40 446.20 410.00 500.00 3449.00zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
* * * * * * * * * * * * * * *
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Annex -/IIzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Statement referred to in Lok Sabha Unstarred Question No. 1471 for
Reply on 21st July 2014 regarding Special Assistance for Judicial
Reforms

Statement of Financial Assistance provided to the Statement
Governments under 13th Finance Commission Award for various
initiatives relating to improvement in Justice Delivery.

TOTAL RELEASE AS ON 31.03.2014
(Rs. in Crore)

STATE Morning I Lok Training Training of Heritage State ADR Court Total

Evening I Adalat of Public Court Judicial Centresl Managers

Shift Courts and Judicial Prosecutors Buildings Academy Training to

Legal Officers Mediators

Aid

Andhra
Pradesh 43.55 5.23 4.36 2.61 7.84 4.50 9.38 3.75 81.21

Arunachal
Pradesh 10.63 1.28 1 06 0.64 1.91 0.00 0.00 0.00 15.52

Assam 9.06 1 09 0.91 0.54 1.63 3.00 5.71 2.28 24.22

Bihar 64.30 7.72 6.43' 3.86 11.57 4.50 12.23 4.89 115.49

Chhatisqarh 10.91 1.31 2.18 1.31 1.96 3.00 4.35 1.74 26.77

Goa 1.54 0.18 0.15 0.09 0.28 0.00 0.54 0.22 3.00

Gujarat 96.70 5.80 8.06 2.90 8.70 4.50 10.60 4.24 141.51

Haryana 18.48 4.43 2.46 148 3.33 0.00 7.34 2.93 40.46

Himachal 7.90 1.42 2.42 146 142 9.00 8.97 2.39 34.99

Jammu &
Kashmir 9.78 1.56 1.30 0.78 1.76 6.00 11.96 3.59 36.74

Jharkhand 16.52 1.98 330 0.99 5.95 6.00 5.98 2.39 43.12

Karnataka 41 01 4.92 4.10 2.46 7.38 4.50 11.82 4.73 80.93

Kerala 20.23 2.43 202 I 1.21 3.64 4.50 5.71 2.28 42.02

Madhya ;

Pradesh 6147 7.38 12.29 3.69 11.06 6.00 26.63 7.99 136.52

Maharashtra 89.27 10.71 14.88 5.36 2142 6.00 26.63 7.99 182.26

ManiQur 1 07 0.13 0.71 0.24 0.58 0.00 1.11 0.22 4.05

Meghalaya 0.31 0.04 0.03 0.02 0.06 0.00 0.27 0.11 0.84

Mizoram 1.88 023 0.19 0.11 0.34 0.00 0.82 0.33 3.89

Nagaland 0.85 0.10 0.081 0.05 0.15 0.00 0.00 0.00 1.23 I

Orissa 24.98 3.00 6.65 2.00 5.99 12.00 16.30 4.89 75.81

Punjab 16.28 2.60 4.33 1.63 5.85 4.50 7.61 2.28 4508

Rajasthan 38.80 4.66 3.88 2.33 13.97 9.00 18.48 7.39 98.51

1

005 0.07 3.00 1.09 0.22 4.92
Sikkim 0.41 0.05 0.04

Tamil Nadu 24.71 8.90 4.94 2.96 445 9.00 16.30 3.26 74.52

Tripura 3.76 045 0.38 0.23 0.68 0.00 1.22 0.49 7.21
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..zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAUttar
Pradesh zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA102.25 12.27 20.45 12.27 30.68 9.00 38.04 11.41 236.37

Uttarakhand 12.84 1.54 2.57 0.77 2.31 9.00 7.06 2.12 38.22

West Benaal 32.83 3.94 3.28 ! 1.97 5.91 4.50 7.75 3.10 63.28

Total 762.32 95.34 113.47 54.00 160.90 121.50 263.89 87.23 1658.67zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
**************
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. 1481

TO BE ANSWERED ON MONDAY, THE 21sT JULY, 2014

Pending Court Cases against Foreigners

1481. SHRI BADRUDDIN AJMAL:

Will the Minister of LAW AND JUSTICE be pleased to state:

(i) whether a large number of cases relating to foreigners are pending in
Guwahati High Court; and

(j) if so, the details thereof including the number of cases filed, disposed
off and pending since 2005 till date, year-wise?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS &

INFORMATION TECHNOLOGY
(SHRJ RAVI SHANKAR PRASAD)

(a) to (b) : As per the information made available by Gauhati High Court, 598

Foreigners Tribunal (F T.) cases are cumulatively pending since 2005 till 16.07.2014

in the Gauhati High Court. Year-wise details of total number of F.T. cases, number

of disposed F.T. Cases and number of pending F.T. Cases in the Gauhati High are

given below:-

Sr. Year Total No. of F.T. Cases No. of Disposed F.T. Cases No. of Pending F.T. Cases

No.
1. 2005zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA29 27 2

2. 2006 9 9 0

3. 2007 37 28 9

4. 2008 110 75 35

5. 2009 220 100 120

6. 2010 179 73 106

7. 2011 77 9 68

8. 2012 103 6 97
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....

9. 12013 249 152 97
10. I 2014 90 26 64zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
TotalzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA1103 505 598

*************
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. 1494

TO BE ANSWERED ON MONDAY, THE 21sT JULY, 2014

New Courts in Andhra Pradesh

1494. SHRI NARASIMHAM THOTzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(k) whether the Government proposes to set up more judicial courts in the
State of Andhra Pradesh;

(I) if so, the details thereof and if not, the reasons therefore;
(m)the number of courts functioning at present in the State of Andhra

Pradesh, along with the details of vacant posts in such courts, post-
wise; and

(n) the steps taken by the Government to fill up these vacancies?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (d) : The matter regarding setting up of Judicial Courts in the States

and filling up of vacant posts in SUCll courts falls within the domain of the

State Governments and High Courts concerned. Central Government has

been pursuing the State Governments and High Courts to set up additional

Courts and fill up the existing vacancies. As per information made available

by Andhra Pradesh High Court, a statement giving details of the District and

Subordinate Courts and sanctioned ! working strength of the Judges /

Judicial Officers in the Slate of Andhra Pradesh as on 31.03.2014 is

annexed.
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Annex

Statement referred to in Lol< Sabha Unstarred Question No. 1494 for
Reply on 21st July, 2014 regarding New Courts in Andhra Pradesh".

Details relating to District and Subordinate Courts, sanctioned and
working strength of the JudgeszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI Judicial Officers in Andhra Pradesh as
on 31.03.2014.

Courts Number Sanctioned Working Judicial
of Courts Strength of Strength of Officers

Judges / Judges I working on
judicial Judicial other duty
Officers Officers

District Judge /zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA234 1 234 197 17

Addl. District
Judge
Senior Civil 195 195 179 20

Judge
Junior Civil 533 533 489 4

Judge
Total 962 962 865 41

* * * * * * * * * * * * * *
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAt1S17

TO BE ANSWERED ON MONDAY, THE 21sT JULY, 2014

Constitution of Task Force

t1S17. SHRI DILlPKUMAR MANSUKHLAL GANDHI:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has constituted any Task Force to accelerate the process
of delivering justice;

(b) if so, the details of the Judicial Impact Assessment made by the Government along
with the salient features of the Task Force;

(c) the follow-up action taken by the Government to implement the recommendations of
the said Task Force;

(d) whether the Government has made any assessment of additional expenditure
incurred on such Task Force; and

(e) if so, the details thereof?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e) : A Task Force on 'Judicial Impact Assessment' was constituted by the

Government on the directions of Hon'ble Supreme Court in the matter of Salem Advocates

Bar Association versus Union of India. The Task Force submitted its report on 15th June,

2008, which was placed before the Hon'ble Supreme Court of India.

The Task Force had inter-alia recommended that 'Judicial Impact Assessment'

must be made on scientific basis for (i) estimating the extra case-load which any new Bill

or Legislation may add to the Judicial System and (ii) the expenditure required for

adjudication of cases be estimated by the Government and adequate budgetary provisions

be made for the purpose. During the Conference of Chief Ministers and Chief Justices

held in New Delhi in April, 2013 this matter was included in the Action Taken Report. It

was mentioned that expert opinions received so far have expressed practical difficulties in

making assessment of the impact of legi$1atlon on the workload of judiciary. The

practicability of the idea needs to be established before it is implemented. Accordingly, a

Committee of Experts has been constituted in September, 2013 to examine the issue of
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~.~ implementability of methodologies of Judicial Impact Assessment and suggest further

action in this regard.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

* * * * * * * * * * * * *
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GOVERMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

(DEPARTMENT OF JUSTICE)

LOK SABHA
UNSTARRED QUESTION NO. 1569

TO BE ANSWERED ON MONDAY, 21 JULY, 2014

*****

Adjournments in Courts zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

1569. SHRI 8AIJAYANT JAY PANDA

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the provisions of section 309 of the Code of Criminal Procedure
(C~.P~), 1973 regarding expeditious proceedings in every inquiry or trial are
being Implemented by the courts in the country;

(b) if so, the details thereof;

(c) The steps taken by the Government to ensure strict enforcement of section
309 of Cr.PC limiting the adjournments in the lower judiciary; and

(d) the steps taken by the Government to ensure speedy trial of cases?

ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS &

INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to (c) : Section 309 of the Code of Criminal Procedure requires that in every
inquiry or trial the proceedings shall be continued from day-to-day until all the
witnesses in attendance have been examined, unless the Court finds the
adjournment of the same beyond the following day to be necessary for
reasons to be recorded. When the inquiry or trial relates to the offence of rape
under section 376, 376A, 3768, 376C or 3760 of the Indian Penal Code, the
inquiry or trial shall, as far as possible be completed within a period of two
months from the date of filing of the charge sheet.

The power of granting or refusing adjournments is in the domain of the
judiciary. Enforcement as well as monitoring of the said provision also lies in
the hands of the judiciary. However the Government has periodically invited
the attention of all High Courts on granting of indiscriminate adjournments in
criminal cases which is causing delay in the disposal of cases including the
trial of heinous offences.
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Government has also requested Chief Justices of all High Courts to invite the
attention of the district judges to these provisions and impress upon them to
adhere to them in trial of cases involving heinous crimes such as rape.

(d): Government has supported the establishment of Fast Track Courts for
heinous crimes from the period 2000-2011, first through the funds awarded
under the 11th Finance Commission and, later, by providing Central
assistance to States. The central funding for Fast Track Courts has been
stopped since 31st March, 2011. More recently Government has been
supporting the State Governments and providing assistance under various
schemes for subordinate judiciary. Government has also requested State
Governments and the Chief Justices of High Courts to utilise 10% additional
posts of judges being created in subordinate judiciary in pursuance of the
direction of Supreme Court in Brij Mohan Lal case, for setting-up of Fast Track
Courts also. For meeting expenditure on salaries of these 10% additional
posts, Central Government has decided to provide funds up to a maximum of
Rs. 80 crore per annum on a matching basis up to 31.03.2015 from the 13th

Finance Commission Award. A statement indicating the state-wise number of
courts set up/designated for crime against women is enclosed atzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAAnnexure I.

Additionally in the Conference of Chief Ministers and Chief Justices of High
Courts held on 7 April 2013, establishment of Fast Track Courts was
discussed and it was decided that the State Governments shall in consultation
with the Chief Justices of the respective High Courts, take immediate steps to
establish a suitable number of Fast Track Courts relating to offences against
women, children, differently-abled persons, senior citizens and marginalized
sections of society. It was also decided that the State Governments shall
provide adequate funds for the purpose of creating and continuing the Fast
Track Courts. A state-wise statement of Fast Track Courts set up across the
country is enclosed at Annexure II.
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Annexure -/

Number of Fast Track Courts set up I designated for crime against

women

Sr. No. Name of the State Number of courts .

1. Madhya Pradesh 9

2. Tamil Nadu 32
3. Jharkhand 11

4. Odisha 30

5. Karnataka 10

6. Kerala 1

7. Punjab 20

8. Assam 3
----

9. Rajasthan 9

10. Andhra Pradesh 24

11. Delhi 6

12. Meghalaya 1

13. Jammu ('{ Kashmir 5

14. Tripura t! 2
-

115. Sikkim

16. West Bengal 48

TotalzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA 212
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51.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBANo. Name of the State Number of FTCs As on

fllnctioning
1.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

--------- r--Andhra Pradesh 72 August, 2013
2. Arunachal Pradesh 3 December, 2012
3. Assam 20 October, 2012
4. Bihar 183 December, 2012
5. Delhi 4 September, 2013
6. Goa 3 September, 2013
7. Haryana 7 December, 2012
8. Himachal Pradesh 9 December, 2012
9. Karnataka 93 December, 2012
10. Kerala 38 July, 2013

I
11. Maharashtra

I
100 December, 2012

12. Manipur

I
2 October, 2012

-

13. Meghalaya 3 September, 2013

14. Mizoram 2 December, 2012

15. Nagaland 2 October, 2012

16. Odisha --+- 35 December, 2012
----

15 December, 201217. Punjab

18. Uttarakhand 22 June,2012

19. West Bengal 88 August, 2013

Totell 701
.. ********zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Annexure-II

Number of Fast Track Courts functioning state-wisezyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

--t
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICEzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

DEPARTMENT OF JUSnCE

****

LOK SABHA

UNSTARRED QUESTION NO.1629

TO BE A_NSWEREDON MONDAY, THE 21st JULY, 2014

Model Agency for Tribunals

1629: SHRI NIMMALA KRISTAPPA :

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the details of various tribunals/ appellate tribunals established in the
country:

(b) whether the Government proposes to set up an independent nodal
agency for administration of all the central tribunals established in the country and if
so, the details thereof including the modalities worked out in this regard;

(c) whether the Government has consulted all the stakeholders in this
regard and if so, the details thereof including their suggestions/objections in thezyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
maner.:

(d) the efforts made by the Government to formulate a uniform policy for
appointment of Chairpersons, members of various tribunals; and

. (e) the mechanism put in place by the Government to monitor the
functioning of the tribunals?zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

ANSWER

MINISTER OF LAW & JUSTICE AND
COMMUNICATIONS & INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PARASAD)

(a). As per information available, there are 26 Tribunals and other quasi-

judicial bodies set up under the various Acts of Parliament.

(b) to (e): In pursuance of observations of the Supreme Court in its judgments in

the L .Chandra Kumar case (AIR 1997 SC 1125-1155) and R. Gandhi case (CA

3067 of 2004), the Government undertook inter-ministerial consultations and

decided that neither was there any need nor was it feasible to bring all Tribunals

under the administrative control of one nodal Ministry/Department. Although

administrative control of Tribunals remains with the concerned" Ministry/Department
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as per Allocation of Business Rules, Government has decided to provide uniformity

of conditions of service for Chairpersons and Members of Tribunals. To this Id,

The Tribunals, Appellate Tribunals and Other Authorities (Conditions of Service) Bill,

2014 has been introduced in Rajya Sabha on 19th February, 2014. However, this Bill

does not provide for any mechanism to monitor the functioning of Tribunals .

. L
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GOVERNMENT,OF INDIA

MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO.1630

TO BE ANSWERED ON 21.07.2014

Reservation for SC/ST in High Courts

t1630. SHRI SADASHIV LOKHANDE:

SHRIHUKUMDEV NARAYAN YADAV:

Will the Minister o.fLAW AND JUSTICE be pleased to.state:

(a) whether the Government is implementing the reservation policy in appointment of

judges, nomination of advocates at various levels in Supreme Court, High Courts and
various lower courts in the country;

,(b) if so, the details thereof and if not, the reasons therefor;

(c) whether the Government has appointed judges and lawyers belonging to 'scheduled
caste, scheduled tribes and other backward class in Supreme Court, High Courts and
various other'cCJ1II'ts';----

, (d) if :So~thedetails thereof, court-wise and State-wise including Andhra Pradesh; and ,
,~======~~"'=""~-'~- -~'-~~ -~-'"

(e) the steps taken by the Government to ensure representation of persons belonging to
these categories in appointment of judges as per reservation policy?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

,(SHRI RAVI SHANKAR PRASAD)

(a) to.(e): Appointment of Judges of the Supreme Court.and High Courts is made

under Articles 124 and 217 of the Constitution o~lndia respectively. These
.:':~

'!f

Articles do. not provide for reservation for any caste or class of persons.

Therefore, no caste or class-wise data of Judges is maintained. The Government

has, however, requested the Chief Justices of the High Courts that while sending

, ,

proposals for appointment of Judges, due consideration be given to suitable

candidates belonging to. Scheduled Castes, Scheduled Tribes, Other Backward

Classes, Minorities and from amongst women.
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With regard to implementation of reservation policy in subordinate

judiciary, under the Constitution of India, recruitment and promotion of judicial

officers in the District and Subordinate Courts falls within the purview of the State

Governments. As per the information received from State Governments and High

Courts, the States of Andhra Pradesh, Bihar, Chhattisgarh, Himachal Pradesh, JammuzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

& Kashmir, Jharkhand, Madhya Pradesh, Odisha, Punjab & Haryana, Rajasthan,

Sikkim and Uttar Pradesh have provided reservation in the Subordinate Judiciary.

The Union Government does not maintain data regarding number of appointments of

Judges made from the category of persons belonging to Scheduled Castes, Scheduled

Tribes and OBCs. In so far as lawyers are concerned there is no provision for

reservation.

/

\

"
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GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
(DEPARTMENT OF JUSTICE)

LOK SABHA
UNSTARRED QUESTION NO. 2584

TO BE ANSWERED ON MONDAY, THE 28th JULY, 2014

Justice Delivery System

2584. SHRI NANDI YELLAIAH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether a number of judgements delivered by the Supreme Court are yet to be
conveyed to the respective States / UTs;

(b) if so, the details thereof during each of the last three years, year-wise; and
(c) the steps taken by the Government to strengthen the Justice Delivery System in

the country?

ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION

TECHNOLOGY
(RAVI SHANKAR PRASAD)

(a) to (c) Judgements and orders of the Honble Supreme Court are reported in various

Law Reports. Copies of the Judgements and Orders of the Supreme Court are also

available on-line at Supreme Court's website,

In order to create an enabling environment for judiciary to deal with the

problem of pendency and backlog of cases, the Government has set up National

Mission for Justice Delivery and Legal Reforms, The major initiative under the National

Mission relate to Infrastructure Development for Subordinate Judiciary and

Computerization of Courts, The Central Government has provided financial assistance

to the tune of Rs. 2,198 crores to State Governments and Union Territories for

upgradation / construction of court complexes and residential units for judicial officers in

the last three years. Under the eCourts Project 13,227 courts have been computerized

by 31st March, 2014. Computerization of courts would enable the courts to exercise
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greater control over management of cases in the docket. It will also provide designated

services to the litigants and the lawyers. In order to reduce government litigation in

courts the Central Government has encouraged the States to notify their litigation

policies which contain provisions for weeding out infructuous cases and promote

dispute resolution through alternative mechanisms. The Government is also looking

into the areas prone to excessive litigation for adopting suitable policy and legislative

measures to curb such litigation.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
*********************

89



GOVERNMENT OF INDIA

MINISTRY OF LAW & JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA2585

TO BE ANSWERED ON MONDAY THE 28.07.2014

Nomenclature of Bombay High Court

t2585. SHRI SADASHIV LOKHANDE:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has received any proposal from the Government
of Maharashtra regarding renaming of Bombay High Court as Mumbai

High Court;

(b) if so, the details thereof;

(c) the present status of the said proposal; and

(d) the time by which the said proposal is likely to be finalised along with the
reasons for delay?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (d): The Government of Maharashtra in 2008, conveyed no objection to the

proposal for changing the name of 'Bombay High Court' as the "Mumbai High Court'.

The proposal has been considered together with similar cases pertaining to changing

the names of High Courts of Madras and Calcutta. The process involves consultation

with all the stake holders such as the concerned State Government and High Court. It
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also involves examination of legal and relevant constitutional provisions for changing

the name of a High Court.

***
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GOVERNMENT OF INDIA

MINISTRY OF LAW & JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. 2592

TO BE ANSWERED ON MONDAY THE 28.07.2014

Retirement Age of High Court Judges

2592. SHRI RAMSINH RATHWA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the proposal to increase the retirement age of High Court Judges is
under consideration of the Government;

(b) if so, the details thereof;

(c) whether the Law Commission has recommended the increase in the
retirement age of High Court Judges from 62 to 65 years; and

(d) if so, the action taken/proposed to be taken by the Government in this regard?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &

INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (d) : The Law Commission in its 14th and 58th Reports have recommended

increasing the retirement age of High Court Judges from 62 years to 65 years. The

Law Commission in its 230th Report has also made a reference to the need for

change in the constitutional provisions for enhancing the age of retirement of High

Court Judges at least by three years.
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The Constitution (One Hundred and Fourteenth Amendment) Bill, 2010 which

provides for increasing the retirement age of High Court Judges from 62 years to 65

years was introduced ir the Lok Sabha on 25.08.2010. Thereafter, the Bill was

referred to the Parliamentary Standillg Committee for examination and report, which

recommended that the proposed Bill in its present form should be passed without

delay. The Bill could not be taken up for consideration and passing in the Parliament.

With the dissolution of thezyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAis" Lok Sabha the Bill has lapsed.

***
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTJCE

DEPARTMENT OF JUSTICEzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

LOKSABHA

UNSTARRED QUESTION NO.2685

TO BE ANSWERED ON MONDAY, THE 28th JULY,' 2014

2685. SHRIMATI DARSHANA VIKRAM JAR\pOSH:
SHRIzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBABV. NAIK:
DR. C. GOPALAKRISHNAN:

Will the Minister of LAW AND JUSTICE be pleased to state:

, (a) whether the Government has received certain proposals from various
State Governments to allow the use of their regional languages in the proceedings

in various courts of the States;

(b) if so, the details thereof and the reaction of the Government thereto;zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
r . f'

(c) the steps taken by the Government in this regard;

(d) whether the ,Government intends to request. the Hon'ble Supreme
Court to review, its earlier decision to allow regional languages in judicial

proceedings; and

(e) if so, the details thereof? '

ANSWER

MINISTER OF LAW AND JUSTICE & COMMUNICATIONS AND INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD) "
~'

(a) to (c): Government of India received requests from the Governments of Tamil

Nadu, Gujarat and Chhattisgarh regarding use of Tamil, Gujarati and Hindi in the

proceedings of the Madras High Court, Gujarat.High Court and Chhatisgarh High

Court respectively.' Government had taken up these requests with the, Chief,

Justice of India. The Full Court of the Supreme Court considered the requests for'

use of Hindi and regional languages in the High Courts in its me~ting held on 'I'lth

October, 2012 and reiterated the earlier similar resolutions of the Full Court

adopted in 1997 and 1999, to not accept the requests. The Government has

abided by this decision.
...:2/-
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!
(d) & (e) : Th~ Government has again written to the Chi~! Justice· of India on

04.07.2014 in this regard.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAr'.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

~~~~~~- -~~.?- .

"zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA----------------

.r :zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
8'.'

95



-,zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

GOVERNMENTOFINDIA
MINISTRYOFLAW& .JUSTICE
(DEPARTMENTOF.JUSTICE)

LOK SABHA
UNSTARREDQUESTIONNO. 2696

TO aE ANSWEREDON MONDAY,THE 28TH .JULY,2014

, Setting up of cal Courts

2696. SHRI RAMMOHANNAIDUKIN.JARAPU:

Will the Minister of LAWAND .JUSTICEbe pleased to state:

(a) whether the Government has decided to set up more cal courts to

clear the pending cases In the country;

(b) if so, the details thereof along,with the details of cities in which

these courts are proposed to be set up, State-wise including
Andhra Pradesh; and

(c) the total estimated cost for setting up of these courts?

ANSWER
MINISTEROF LAW& .JUSTICEAND

COMMUNICATIONS& INFORMATIONTECHNOLOGY
(SHRIRAVI SHANKARPRASAD)

(a): Yes, Madam.

(b): Government has sanctioned 92 additional special courts

exclusively for CSI cases under PCAct across the country, out of which

76 courts have become operational. State-wise and city-wise number of

such courts set up so far is at Annexure-I. Out of 6 additional special

courts sanctioned for the State of Andhra Pradesh, 5 are operational.

(c): The expenditure on the setting up and the functioning of speCial

courts for conducting trial of cal cases in the States is initially incurred

by the State Governments concerned and the same Is reimbursed by the

Centra. Government after receipt of the audited figures from the State

Governmentalong with the necessary Audit Certificate from the
competent authority.
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Annexure-IzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

STATEMENT REFERRED TO IN REPLY TO PART(b) OF THE LOK SABHA
UNSTARRED QUESTION NO. 2696 TO BE ANSWERED ON 2STHJULY 2014

Status of 70 Additional Special Court for CBI

Name of State Location of the No. of Courts started

court functioning
HYDERABADZONE

Andhra Pradesh HyderabadzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA03
Vishakhapatnam 02

Karnataka Bangalore 02
Dharwad 01

PATNAZONE

.Bihar Patna 03

Jharkhand' Ranchi 02

Dhanbad 04
DELHI ZONE

Delhi Delhi 15

Rajasthan Jaipur 02
LUCKNOW ZONE

Uttar Pradesh Lucknow 04
Ghaziabad 02

MUMBAI ZONE-I

Maharashtra Mumbai 03

Naaour 01

Amravati 01

Pune 01
MUMBAI ZONE-II

Gujarat Ahmedabad 02
Goa Panaji 01

CHANDIGARH ZONE
Jammu & Kashmir Jammu 01
Harvana Panchkula 01

BHOPAL20NE
Madhva- Pradesh Bhopal 01 i:.

Jabalpur 01 ;'

Ohhattisqarh Raipur' 01
KOLKA TA ZONE

West Bengal Kolkata 06
Orissa Bhubaneshwar 03*(4 courts sanctioned)

Assam
GUWAHATI ZONE

Guwahati 102

Tamil Nadu
CHENNAJ ZONE

Chennai 03
Kerala Thiruvananthaouram 01 .

TOTAL: 69
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STATUS ON SETTING UP OF 22 ADDITIONAL SPECIAL COURTS

S.No. Place No. of additional Special No. of additional Special

Courts sanctioned Courts operational

1. Guwahati, AssamzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA01 01

2. Vishakapatnam,Andhra Pradesh 01

3. Ahmedabad, Gujarat ,OS

4. Srinagar,Jammu& Kashmir 01

5. Ernakulam,Kerala 01

6. Indore, Madhya Pradesh 01 01

7. Nagpur, Maharashtra 02 02

8. Mumbai, Maharashtra 01 01

9. Patiala, Punjab 01

10. Jaipur, Rajasthan 02 02

11. Lucknow,Uttar Pradesh 02

12. Ghaziabad,Uttar Pradesh 01

13. Alipore, West Bengal 02

14. Asansol,West Bengal 01

Total 22 07 zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

(I
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA2700

TO BE ANSWERED ON MONDAY, THE 2STHJULY, 2014

Setting up of Gram Nyayalayas

2700. SHRI ASADUDDIN OWAISI:
SHRI C.S. PUTTA RAJU:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government is providing adequate funds to the States for setting up
of Gram Nyayalayas;

(b) if so, the details thereof along with the funds allocated to the various States/UTs
during the last three years, State-wise;

(c) whether certain States are not showing interest in setting up of these Gram

Nyayalayas;
(d) if so, the reasons therefor; and
(e) the Steps taken by the Government to popularise the scheme of establishing

Gram Nyayalayas in various StateszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI UTs of the country?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATION & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e): The Central Government has been encouraging the States to set up Gram

Nyayalayas by providing financial assistance. As per the scheme for assistance to

State Governments for establishing and operating Gram Nyayalayas, the Central

Government provides one-time assistance to States towards non-recurring expenses

for setting up of Gram Nyayalayas subject to a ceiling of Rs. 18.00 lakhs per Gram

Nyayalaya. The Central Government also provides assistance towards recurring

expenses for operating these Gram Nyayalayas subject to a ceiling of Rs. 3.20 lakhs

per Gram Nyayalaya per year for the first three years.
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State-wise details of the funds released to the State Governments during the

last three years are as under:-zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
(Rs. in lakh)

SI. No. State 2011-12 2012-13 2013-14

1 Madhya Pradesh 156.80 0.00 284.80

2 Rajasthan 144.00 243.00 215.20

3 Karnataka 25.20 0.00 0.00

4 Orissa 110.60 0.00 0.00

5 Maharashtra 9.60 15.80 0.00

6 Jharkhand 0.00 75.60 0.00

7 Goa 0.00 25.20 0.00

8 Punjab 0.00 25.20 0.00

9 Haryana 0.00 25.20 0.00

Total 446.20 410.00 500.00

Besides the fact that the number of States have set up regular courts at

Taluka level, the other causes for slow progress of Gram Nyayalayas are overlapping

jurisdiction of Gram Nyayalayas with regular courts and shortage of first Class

Judicial Magistrates to man the positions of Nyayadhikaris in Gram Nyayalayas.

Lukewarm response of Bar, reluctance of police officials and other State functionaries

to invoke jurisdiction of Gram Nyayalayas and non- availability of notaries, stamp

vendors etc are other factors affecting the progress.

The issues affecting the implementation of the Gram Nyayalayas scheme

were discussed in the Conference of Chief Justices of High Courts and Chief

Ministers of the States onzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAih April, 2013. It has, inter-alia, been decided in the

Conference that the State Governments and High Courts should decide the question

of establishment of Gram Nyayalayas wherever feasible, taking into account their

local problems. The focus is on covering those Talukas under the Gram Nyayalayas

scheme where regular courts have not been set up.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
*******************
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
~~ • DEPARTMENT OF JUSTICE

LOKSABHA
UNSTARRED QUESTION NO.2707

TO BE ANSWERED ON MONDAY, THE 28TH JULY, 2014

INTER-CONNECTION OF COURTS

+2707. SHRI OM BIRLA

Will the Minister of LAW AND JUSTICE be pleased to state:

a) whether the Government has any plan to inter-connect all the courts of the

country;

b) if so, the details thereof;

c) the amount spent/likely to be spent on the said scheme and the progress made

so far;

d) whether the Government proposes to arrange the hearing of the under-trial

prisoners through video conferencing instead of trials in the court rooms; and if

so, the details thereof; and where facility of video conferencing is available at

present; and

e) the details of the courts along with the dates from which it is available, court-

wise/State-wise?

MINISTER OF LAW AND JUSTICEzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& COMMUNICATIONS AND
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)
****

(a) Yes, Madam.

(b) & ( c) The eCourts Mission Mode Project of the Government is undertaking
computerisation of 14,249 district and subordinate courts in the country by
March, 2015. As on 31st March, 2014, out of 14,249 courts to be computerised,
sites for 14,164 courts have been made ready for computerisation, out of which
LAN has been installed at 13,183 courts, hardware at 13,436 courts and
software at 13227 courts. All the computerised Courts have been linked to
National Judicial Data Grid, which is a common repository of all case records
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across the country. RS.607.05 crores out of the budgeted amount of RS.935

crore has been released to NIC, the implementing agency for the project.
'_'

(d) &( e) The Project includes provision of Video Conferencing (VC) facility

between Courts and prisons inter-alia to facilitate hearing of the under-trial

prisoners at 500 locations across the country. At present, the pilot for finalisation

of appropriate technology is being conducted at the following five locations:

S.No. State Name District Court Corresponding Prison

The District & Sessions District Jail,1 Assam Judge Court, Darrang,
Darrang, Mangaldai Mangaldai

2 Uttarakhand District Court, District Jail,
Roshanabad, Haridwar, Roshanabad

Haridwar

District Judge's Court, Berhampur Central
Correctional Home

3 West Bengal Berhampore,
Berhampur,Murshidabad,
Murshidabad

4 Jammu Pro Distt. and Sessions Central Jail,
Judge Court, Kotbhalwal
Janipur

Central Jail,
5 Orissa District Judge, Jharpara,

Cuttack Bhubaneswar,

After finalization of the appropriate technology, VC facility will be rolled
out in 495 more locations across the country.

--------- - - - - . __ . ------
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GOVERNMENT OF INDIA
MINISTRY OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE
(DEPARTMENT OF JUSTICE)

LOKSABHA
UNSTARRED QUESTION NO. 2747

TO BE ANSWERED ON MONDAY, THE 28th JULY, 2014

Harsh Punishment to Poor

2747. SHRIMATI KOTHAPALLI GEETHA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the courts are imposing harsh sentence on poor persons for default of
payment of a fine;

(b) if so, the details thereof; and
(c) the steps taken/being taken by the Government to avoid imposing harsh sentences on

the poor persons?

ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION

TECHNOLOGY
(RAVI SHANKAR PRASAD)

(a) to (c) Disposal of criminal cases and imposition of sentence, if any, falls within the

domain of judiciary. Necessary provisions relating to the imposition of sentence in default

of fine are contained in the Indian Penal Code, 1860 and the Code of Criminal Procedure,

1973. In terms of Section 65 of Indian Penal Code and Section 30 of the Code of Criminal

Procedure the default sentence cannot exceed one fourth of the term of imprisonment

which a court is competent to impose for that offence. While imposing the sentence in

default of payment of fine the courts are bound by the provisions of law. In case any

person is aggrieved by the sentence imposed on him in default of payment of fine the

remedy lies in preferring an appeal to superior court.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

* * * * * * * * * * * * * * * * * * * * *
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«~OVlE&~NMENTOf INDEA

MlrNlRSTRY OF lAW & JUSTBCE

t o x SAIBIHA
UNS1rARRED QUESTION NO.2750

TO BE ANSWEREDON MONDAY, THE 2SthJULY, 2014

Optimal Functijoning of Judicialry

2750. SHRIMATI SlJJPRIYJ~SULE:

SHRI MOHITE PATIL VIJAYSINH SHANKA.RRAO:
SHRI DHANAINJAY MAHADIK:
SHRI P.R. SUNllARAM:

Will the Minister of LAW AND JUSTICE be pleased ttl state:

(a) whether the Law Commission of India, in one of tits recent

reports, has mad~e s.evE!!lI"aD!recommendations for optimal

functioning of High Courts and! ~ower judiciary In the country;

(b) if so, the deta6ls of th«:: suggestnons/recon-Imendations made

therein along with the reactton of the Government thereto;

(c) the time by which these sU!9l9Iestnons/recomme!rldationsare IBkeBy

to be timplemented; and

(d) the extent to which the concept of Morning/Ev'ening Shift/Special

Judicial Magistrate COUlrts for the improvement of Justice

Delivery System has been euccessfut ?

ANSWER
MINISTER Of LAW & JUSTICE AND

COMMUNICATIONS & INFORMATiON TEtCHNOLOGY
(SH"UURAVUSHANKAR PRASAD)

(a)to(c): Law Con1mission ()f lndla has recently !slUbmitted its 245th

Report relating to '~Anears and Backlog : Creating Additaonal
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/ JludBcial (wo)mal~power". Thfis report Is aVoalB~abHeon the Welb$IDtezyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA@f
tlhle Law Commu~ssHorn.

SMlPllreme COIUJri, neil uts cr<dlen'darted 'gsfc 1f'«eibJlT'Il.Il<al11f, 2012, hll the case
of ~mtN]raZAlhlm(5HrHzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA'Versus$~ate off IlJUar Pri:uliesh & Others, inter alia,

asked the Law CIClll1nmission of India to evolve a method for scientific
assessment of the number of additional courts.·· The Law

Commission has, vnter-alia recommended! Rate of Disposal Method for
calculatil119adeqLllate judge strength for subordinate courts. The other
recommendations of the law Commissiol1 include increasing the
retirement age !Ill'f judges of slI.l1bordliE'1la'tecourts, creation of Special
morning and eV1en6ng Courts for traffic I police challan cases,
provision of adeltJllUlate staff and inflrastructure for the workeng of
additional Courts; and enabming ulI1liform data collection and data
mallagement method by High Court~;in order to ensure tll'afl"llsparerncy
and to facilitate data based policy prescriptions fOll" the JUdicial
System. The SIUlpreme COlUrt has; dtirectted the concerned Stale

Governmen1l:s and Hcgh Courts to fiDe theDr response to the
recommendations made by Law Commissiol1l.

(d): Setting. up ,aJnd funct60ning of Morning /EveroiD1g/Sh~ftlSpecial
J!l.!ld~cia~Magistrate Courts is within the dQmain. of the State
Governments and the High Courts. 1~sth Finaruce Commission has made·
a provision of Rs.:~500crore for the !Staitesfer incrreasingthe working
hours of Courts through setitill1lg up MCI'nUG1g/Evening/Shuft/Special
Judiciaft Magistrate Courts utmsmng'the exi:stung infrastructfLIre. This
arrlrangement is JllI'Dmarilyaimed at di~$posallof petty cases so as to
cDear the backlog of cases and to reUievepressure on judicial time.
The scheme envisaged utilizatnon o~fthe sE~nficesof regular judicial
officers on paymell1lt of addlitBonal comlPen~;a.tionor the services. of
retired officers. As per th~e re~ports received, 2041
Morning/Evening/Shift courts have been set-up in various States in the
Country.

In the conference of Chief Ministers and the Chief Justices of High
Couns held on 7th April, 2013, it wa~; decmdc~dthat the establishment
and continuation of morning/eVe&lIBlng/shift/holiday/specialCourts
wOII.dd be subjec1t to the decisHon cof the State Governments in
consultaltmonwDtlllithe High Courts!, tatdng unto account geographical
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/

-'and other conditions. Wherever· such COlLlrtshad been set-up and

.WerefunctBoning, they coutd continue to function. The Chief ..Justices,
wherever required, woulld take up the matter with the State
Governments for setting up or continuing with thesf9 Courts on a felt
need basis.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 2752

TO BE ANSWERED ON MONDAY 28TH JULY, 2014

Mobile Courts

2752. SHRI FEROZE VARUN GANDHI:
SHRI VIJAY KUMAR HANS OAK:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has been encouraging States to hold mobile courts under the
provisions of Gram Nyayalaya Act to make judicial system accessible to remote and
backward regions;

(b) if so, the details thereof and the modalities evolved in setting up mobile courts;
(c) the number of Gram Nyayalayas notified and operationalised in the country, State-wise at

present and details of mobile courts held by them till date, State-wise;
(d) whether a large number of States are yet to set up Gram Nyayalayas / hold mobile courts

and if so, the State-wise details thereof and the reasons therefor; and
(e) the financial assistance released to States in this regard during the last three years and

the current year, State-wise and year-wise?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e): In terms of section 3 (1) of the Gram Nyayalayas Act, 2008, the State Governments

may establish Gram Nyayalayas at intermediate Panchayat level in consultation with the

respective High Courts with a view to provide access to justice to citizens at their doorsteps.

Further, in terms of Section 9 of the Act, the Nyayadhikari shall periodically visit the villages

falling under his jurisdiction and conduct trial or proceedings at any place which he considers is

in close proximity to the place where the parties ordinarily reside or where the whole or part of

the cause of action had arisen, provided that where the Gram Nyayalaya decides to hold

mobile court outside its headquarters, it shall give wide publicity as to the date and place where

it proposes to hold mobile court. The State Government shall extend all facilities to the Gram
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Nyayalaya including the provision of vehicles for holding mobile court by the Nyayadhikari while

conducting trial or proceedings outside its headquarters.

The Central Government has been encouraging the States to set up Gram Nyayalaya

by providing financial assistance within the prescribed norms. As per information available,

180 Gram Nyayalayas have been notified by 9 State Governments of which 152 Gram

Nyayalayas have become operational. Since the commencement of the Gram Nyayalayas

Act, 2008, an amount of Rs. 3449 lakh have been provided to the State Governments as

financial assistance till 2013-14. No assistance has been released so far during current

financial year. The details are as under:

Sl. State Gram Gram Amount released (Rs. in Lakhs)

No Nyayalayas NyayalayaszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA2009-10 2010-11 2011-12 2012-13 2013-14 Total
Notified Operationalised

1 M.P. 89 89 632.00 745.40 156.80 0.00 284.80 1819.00

2 Rajasthan 45 45 567.00 0.00 144.00 243.00 215.20 1169.20

3 Karnataka 2 0 0.00 0.00 25.20 0.00 0.00 25.20

4 Orissa 14 8 15.80 0.00 110.60 0.00 0.00 126.40

5 Maharashtra 18 10 132.60 0.00 9.60 15.80 0.00 158.00

6 Jharkhand 6 0 0.00 0.00 0.00 75.60 0.00 75.60

7 Goa 2 0 0.00 0.00 0.00 25.20 0.00 25.20

8 Punjab 2 0 0.00 0.00 0.00 25.20 0.00 25.20

9 Haryana 2 0 0.00 0.00 0.00 25.20 0.00 25.20

Total 180 152 1347.40 745.40 446.20 410.00 500.00 3449.00

Central Government has been making regular requests to the Chief Ministers of

States and Chief Justices of High Courts for establishment of Gram Nyayalayas in the

respective States. The issues affecting the implementation of Gram Nyayalayas Act were

discussed in the Conference of Chief Justices of the High Courts and Chief Ministers of the

States on Oyth April, 2013. It has, inter-alia, been resolved in the Conference that the State

Governments and High Courts should decide the question of establishment of Gram

Nyayalayas,wherever feasible, taking into account their local problems.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

* * * * * * * * * * * * * * * * * * * * * *
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 3449

TO BE ANSWERED ON MONDAY, THE 4th AUGUST, 2014

Pending Court Cases of Assam Violence

3449. SHRI NABA KUMAR SARANIA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of cases pending in trial courts in regard to violence occurred during ethnic
conflicts in Assam since 1994;
(b) whether the Government is considering to resolve these cases in a speedy manner;
(c) if so, the details thereof and if not, the reasons therefor; and
(d) the action taken by the Government in this regard?

ANSWER

MINISTER OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE AND COMMUNICATIONS & INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to (d): Data on pendency of cases is maintained by High Courts and Supreme Court. The

Gauhati High Court having jurisdiction over District and Subordinate Courts in Assam has

informed that the criminal cases in the trail court are registered as per the offences described in

the Indian Penal Code and other Special Acts. No criminal cases are registered in the State of

Assam under the nomenclature of ethnic conflicts. The cases accruing during ethnic conflicts in

Assam are registered under IPC and other concerned Special Acts. It is, therefore, difficult to

mention the number of such cases.

The disposal of cases in courts falls within the domain of the Judiciary. In order to create

an enabling environment for judiciary for speedy disposal of cases, the Central Government has

provided financial assistance to the tune of Rs. 2,198 crores to State Governments and Union

Territories for upgradationzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI construction of court complexes and residential units for judicial

oftlcers in the last three years. Under the eCourts Project 13,227 courts have been computerized

by 31st March, 2014. Computerization of courts would enable the courts to exercise greater

control over management of cases in the docket. It will also provide designated services to the

litigants and the lawyers.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

* * * * * * * * * *
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOK SABHA

UNSTARRED QUESTION NO. 3454

TO BE ANSWERED ON MONDAY 04zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBATII AUGUST, 2014

Expenditure on Construction of Courts

3454 .. SHRI VENKATESHBABUT.G.:

Will the Minister of LAWAND JUSTICE be pleased to state:

, (a) whether the Government has allocated funds for the development
of infrastructure in the courts;

(b) if so, the total amount allocated and expenditure incurred on
construction of courts and improvement of infrastructure i!!_va!lous
courts in the country;

(c) whether some of the ongoing constructions of court buildings in
the Apex Court and various other courts in the country have missed
several targeted dates of completion;

(d) if so, the details thereof and the reasons therefor; and

(e) the steps taken by the Government for early completion of the
same?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAV} SHANKAR PRASAD)

(a) to (e): Development of infrastructure facilities for Judiciary in

the States is the primary responsibility of the State Governments ..

However, in order to augment the resources of the State Governments,

a Centrally Sponsored Scheme (CSS) for Development of Infrastructure
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Facilities for judiciary has been in operation since, 1993-94. The

Scheme covers upgradation/construction of court complexes and

residential units. The State/U'l-wtse details of funds released under

the Scheme from 1993-94 to 2013-14 are given in Statement atzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAA nnexzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

A.

After modification of the Scheme in 2011-12, for High Court

buildings one time Additional Central Assistance (ACA) is provided

directly by Planning Commission. Government has approved

Additional Central Assistance (ACA)of Rs. 41.50 crore for construction

of High Court judicature building at Jodhpur during 2010-11 and Rs.

231.31 crore for construction of building of Lucknow Bench of

Allahabad High Court during 2012-13. The Government has approved

a proposal in july, 2013 for provision of Rs. 884.30 crore for

construction of Additional Office Complex of the Supreme Court

within a period of three years.

The progress of infrastructure development for judiciary in

States is monitored by a committee chaired by the portfolio judge of

the High Court as per the directions of Hon'ble Supreme Court in All

India judges Association case (LA.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBANo. 279 in W.P. (C) No. 1022 of

1989). The Committee holds meetings periodically with implementing

agencies to ensure that judicial infrastructure projects in the States

are completed in time as far as possible.
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; .zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

Annex-A

. STATEMENT GIVING GRANTS RELEASED UNDER CSS SCHEME FOR INFR ASTRUCTURAL

FACILITIES FOR JUDICIARY.

SI. No. State Release Release Release Release Total (1993-

from in in in 94 to 2013-

1993-94 to 2011-12 2012-13 2013-14 14)

2010-11zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

1 Andhra Pradesh 7683.45 1888.00 6393.00 0.00 15964.45

2 Bihar 4036.37 0.00 1524.00 0.00 5560.37

3 Chhattisgarh 2907.47 2097.00 0.00 0.00 5004.47

4 Goa 627.93 172.00 0.00 0.00 799.93

5 Gujarat 5371.42 0.00 9893.00 10000.00 25264.42

6 Haryana 3516.42 2138.00 0.00 3632.00 9286.42

7 Himachal Pradesh 1507.00 0.00 0.00 806.00 2313.00

8 Jammu & Kashmir 1687.60 1035.00 2572.00 3428.00 8722.60

9 Jharkhand 1906.52 0.00 1500.00 1693.00 5099.52

10 Karnataka 6536.85 2961.00 7610.00 10384.00 27491.85

11 Kerala 3419.30 1169.00 1499.00 0.00 6087.30

12 Madhya Pradesh 6382.04 4403.00 2046.00 6141.00 18972.04

13 Maharashtra 11131.62 12915.00 5920.24 10000.00 39966.86

14 Odisha 5074.27 2416.00 1534.00 0.00 9024.27

15 Punjab 2677.92 0.00 7902.00 12000.00 22579.92

16 Rajasthan 4188.51 1172.00 1042.00 0.00 6402.51

17 Tamilnadu 5835.46 0.00 1953.00 7343.00 15131.46

18 Uttarakhand 1635.35 0.00 829.76 2043.00 4508.11

19 UttarPradesh 17542.57 15659.00 9398.00 12530.00 55129.57

20 West Bengal 6435.46 2518.00 0.00 0.00 8953.46

Total (A) 100103.53 50543.00 61616.00 80000.00 292262.53

NE States

1. Arunachal Pradesh 441.44 972.00 750.00 '0.00 2163.44

2. Assam 5926.40 2890.00 2954.90 0.00 11771.30

3. Manipur 641.71 0.00 0.00 1500.00 2141.71

4. Meghalaya 297.00 0.00 0.00 1474.00 1771.00

5. Mijoram 1099.95 0.00 704.78 812.56 2617.29

6. Nagaland 3860.64 169.00 750.00 0.00 4779.64

7. Sikkim 1278.05 0.00 549.50 2802.84 4630.39

8. Tripura 1097.25 0.00 1495.60 2910.60 5503.45

Total (B) 14642.44 4031.00 7204.78 9500.00 35378.22

-
UTs

1. A&N Islands 395.55 500.00 0.00 0.00 895.55

2. Chandigarh 3400.95 500.00 0.00 0.00 3900.95

3. Haveili 206.25 50.0.00 0.00 0.00 706.25

4. Daman & Diew 190.00 0.00 0.00 0.00 190.00

5. Delhi 3647.08 2250.00 2000.00 0.00 7897.08

6. Lakshadweep 51.25 0.00 0,00 0.00 51.25

7. Puducherry 1898.88 1250.00 0.00 0.00 3148.88

Total (C) 9789.96 5000.00 2000.00 0.00 16789.96

(A+B+C) 124535.93 59574.00 70820.78 89500.00 34.1;",,30;71

(Rs in Lakhs)
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GOVERNMENT OF INDIA

MINISTRY OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE
(DEPARTMENT OF JUSTICE)

LOKSABHA
UNSTARRED QUESTION NO. 3461

TO BE ANSWERED ON MONDAY, THE 4th AUGUST, 2014

Pending Court Cases of Smuggling of Narcotics

3461. SHRI PASHUPATI NATH SINGH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether a large number of cases against people engaged in smuggling of

narcotics are pending in various courts for more than a decade;

(b) if so, the details thereof; and
(c) the action taken/proposed to be taken by the Government for speedy

disposal of such cases?

ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS &

INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to (c) Information is being collected and will be laid on the Table of the

House.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

* * * * * * * * * * * *
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.:~zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA.
GOVERNMENTOFINDIA

MINiSTRYOFLAW& ,JUSTICE
(DEPARTMENTOF,JUSTICE)

LOK SABHA
UNSTARREDQUESTIONNO. 3469

TO BEANSWEREDONMONDAY,THE4TH AUGUST,2014

CasesRegistered under DowryAct

3469. SHRIPONGULETISRINIVASAREDDY:

Will the Minister of LAWAND,JUSTICEbe pleased to state:

(a) whether a large number of cases registered under The Dowry Prohibition Act,

1961 are pending in various courts In the country;
(b) if so, the total number of cases pending in courts under section 304B and !

498A of Indian Penal Code at Present; State-wise including Telangana and

Andhra Pradesh;and
(c) the measures taken by the Governmentfor speedysettlement of such cases?

ANSWER
MINISTEROFLAW& ,JUSTICEAND

COMMUNICATIONS& INFORMATIONTECHNOLOGY
(SHRIRAVISHANKARPRASAD)

(a)&(b): As per the report published by National Crime Records Bureau, 19721
cases under the DoWryProhibition Act, 1961 and 31888 cases of dowry death under
Section 304B of Indian Penal Code were pending for trial in various courts as onzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

31/12/2012. Number of cases of cruelty by husband and relatives under Section
498A of Indian Penal Code pending trial as on 31/12/2012 was reported to be
372706. State-wise number of cases pending in various courts under Section 3048
and 498A of Indian Penal Cade as on 31/12/2012 including Andhra Pradesh is at
Annexure. Separate statistics in respect of Telangana is not available.

(c): Government has requested the State Governments and the High Courts to
consider setting-up FTCsfor disposal of cases relating to oHences against women,
children, differently abled persons, senior citizens and marginalized sections of
society as resolved In the Conference of Chief Ministers and Chief ,Justicesheld on

7th April; 2013.

Government has requested the State Governments and the Chief ,Justices of
High Courts to utilise 10% additional posts of judges being created in subordinate
judiciary in pursuance of the direction of SupremeCourt In BriJMohan Lal case, for
setting-up of Fast Track Courts also. For meeting expenditure on salaries of these
10% additional posts, Central Government has decided to provide funds upto a
maximum of Rs. 80 crore per annum on a matching basis upto 31.03.2015from the

13th Finance CommissionAward.
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Annexure
STATEMENTzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAREF FER ED TO IN REPLYTO PART(b) OF TH,ELOKSABHA UNSTARRED

QUESTION NO.3469 TO BEANSWEREDON 4th AUGUST 2014
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 3494

TO BE ANSWERED ON MONDAY, THE 4TH AUGUST, 2014

Commission for Fixing Duration for
settlement of Civil/Criminal Cases

3494. SHRI NISHIKANT DUBEY:
SHRI ASHOK MAHADEORAO NETE:
SHRI PREM SINGH CHANDUMAJRA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government proposes to set up any Special Commission
or Committee for speedy disposal of criminal as well as civil cases and
reforms in judicial process;
(b) if so, the details thereof and if not, the reasons therefor;
(c) whether the Government proposes to fix duration for settlement of
criminal and civil cases in the High Court and various other courts in the
country; and
(d) if so, the details thereof?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a)to(d) : Disposal of Criminal and Civil cases in Courts is within the domain

of the judiciary. With a view to undertake a comprehensive review of the

Criminal Justice System of the country, the Law Commission of India has

been requested to give a comprehensive report covering all aspects of

criminal law so that necessary amendments could be undertaken in Indian

Penal Code, Code of Criminal Procedure, Evidence Act etc. The Law

Commission has also undertaken review of Arbitration and Conciliation Act,

1996 for making suitable recommendations in this regard.
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The existing procedural laws generally do not have mandatory time

limit for completion of court proceedings. The actual time taken for disposal

of a case depends on several factors such as category of the case (civil or

criminal), complexity of the facts involved, nature of evidence, co-operation of

stake-holders viz. bar, investigation agencies, witnesses and litigants besides

the availability of physical infrastructure, supporting court staff and applicable

rules and procedures. Supreme Court in a recent judgement has, inter-alia,

observed that at the time of filing of the plaint, the trial court should prepare

complete schedule and fix dates for all the stages of the suit, right from filing

of the written - statement till pronouncements of judgment and the courts

should strictly adhere to the said dates and the said time table as far as

possible.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

* * * * * * * * * * * * * * * * * * zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

c ,
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GOVERNMENTOF INDIA

MINISTRY OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE
(DEPARTMENTOFJUSTICE)

LOK SABHA
UNSTARREDQUESTIONNO. 3502

TO BEANSWEREDONMONDAY,THE4TH AUGUST,2014

Stringent Laws for CrimeAgainst Children

+3502. SHRIMATIJAYSHREEBENPATEL:

Will the Minister of LAWANDJUS'TICEbe pleased to state:

(a) whether the Governmentproposes to set up more courts for the disposal

of the cases of sexual abuses and rapes of children in the country; and

(b) if so, the details thereof?

ANSWER
MUNISTEROFLAW& JUSTICEAND

COMMUNICATIONS& INFORMATIONTECHNOLOGY
(SHRIRAVISHANKARPRASAD)

(a)&(b): Legislative provisions have been made by the Government for
setting up of special courts for speedy trial of offences against children.
Section 25 of the Commissions for Protection of Child Rights Act, 2005
provides that for the purpose of providing speedy trial of offences against
children or of violation of child rights, the State Government may, with the
concurrence of the Chief Justice of the High Court, by notification, specify at
least a court in the State or specify, for each dmstrict,a Court of Session to be
a Children's Court to try the said offence. Section 28(1) of the Protection of
Children from Sexual Offences .Act, 2012 provides that for the purposes of
providing a speedy trial, the State Government shall in consultation with the
Chief Justice of the High COll'-rt,by notification in the Official Gazette,
designate for each district, a Court of Session to be a Special Court to try the
offences under the Act provided that if a Court of Session is notified as a
Children's Court under the Commissions for Protection of Child Rights Act,
2005 or a Special Court designated for.similar purposes under any other law
for the time being ill forcef then~such court shall be deemed to be a Special
Court under this section.

Government has also requested the State Governmentsand High Courts
to consider setting-up Fast Track Courrts(Fl·Cs) for disposal of cases relating
to offences ,against.women, children, differently abled persons, senior citizens
and marginalized sections q)f SOCietyas reso!ved in the Conference of Chief
Ministers and Chief ..Justicesheld onzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA7th. April, 2013.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO.3534

TO BE ANSWERED ON MONDAY, THEzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA4thAUGUST, 2014

Revision of Summer Vacation in Courts

3534. SHRI MULLAPPALLY RAMACHANDRAN:

Will the Minister of LAW AND JUSTICE belpleased to state:

y
(a) whether Government proposes to abolish/curtail the long summer

vacations in the Supreme Court, High Court and other subordinate courts;

(b) if so, the details thereof; and

(c) the suggestions/observations made by the jurists in this regard along
with the action taken by the Government thereon?

ANSWER

MINISTER OF LAW AND JUSTICE & COMMUNICATIONS AND INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR ~RASAD)

(a) to (c): The duration of vacations is governed by the Rules/Regulations framed

by the concerned High Courts and the Supreme Court. The vacation/working

days/working hours in the District /Subordinate Courts are regulated by the

respective High Court.

The Supreme Court has notified the Supreme Court Rules, 2013 on

2ih May, 2014 wherein, inter-alia, it is provided that the period of summer vacation

shall not exceed seven weeks. It is further provided that the length of the summer

vacation and the number of holidays for the Court and the offices of the Court shall

be such as may be fixed by the Chief Justice and notified in the official Gazette so

as not to exceed one hundred and three days, excluding Sundays not falling in the

vacation and during Court holidays. The Supreme Court Rules, 2013 will come into

force with effect from 19thAugust, 2014.
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From the media reports, it has come to the notice of the Government

that the Chief Justice of India has suggested to keep the Supreme Court, High

Courts and trial Courts open 365 days in a year by preparing a calendar for

arranging the benches in the Supreme Court and High Courts to ensure that

judiciary functions throughout the year.. The media has also reported reservations

expressed by the Bar Associations in this regard.

Government does not have under its consideration any proposal to

abolish/curtail the practice of summervacatlon in the Courts.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

- ~ --r----- -I r
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA
UNSTARRED QUESTION NO. 3551

TO BE ANSWERED ON MONDAY, THE zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA4zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBATH AUGUST, 2014

Motor Accident Claim Cases

3551. SHRI DUSHYANT CHAUTALA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether a large number of motor accident claim cases are pending in all high
courts;

(b) if so, the details of settled and unsettled claim cases thereof, State-wise;
(c) whether the Government is contemplating to set up designated courts for

speedy trial of such cases and if so, the details thereof;
(d) whether the Government proposes to appoint more judges in existing courts

for early disposal of such cases; and
(e) if so, the details thereof; and if not, the reasons therefor?

ANSWER
MINISTER OF LAW & JUSTICE AND

COMMUNICATIONA & INFORMTION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to (e): The information is being collected and will be laid on the Table of
the House.
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IGOVERNMIENT OFzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAINDIA
I

Ml9tflSTRV OF LAW & ,JUSTICE

(DEPARTMENT 01; JUSTaCE)

lOM SABliA

UNS1"ARRED QUESTION NO. 3572

TO BE ANSWERm::DON MONDAY, THE 4TH AUGUST, 2014:,

Amendments in Juvenile Justice Act

3572. SHRI MULLAPPAL.lY RAMACHANDRAN:

SHRI DUSHYANT CliAUTALA:

Will the Minister of LAW ,AltflDJUSTICIE be pleased to state:

(a) whether any stud~Vhas been made in respect of possible 'guilty

mind' of juvenile in committing heinous crimes like rape and

murder and if so, the details thereof;

.(b) whether the Govell'nmenltproposes to bring any amendment in the

'Juvenile Justice .4!~ctand has suggested stricter punishment for

juveniles found 91uilty of such crimes and if so, the details
thereof;

(c) whet~er the Gover'nmen1l:has received or sought any suggestions

from vartous stakEllhoDcilelrSregarding amendments in the said Act
in this regard; and

(d) if so, the details thereof and the time by whiCih it is likely to be
implement!i!d?

ANSWER

MINIS,rER OIF LAW & JUSTICE AND

COMMUNICATIONS,& INFORMATION TECHNOLOGY"

(SHRI RAVD SHANKAR PRASAD)

'(a)to(d): Government has not conducted any study in respect of

'guilty mind' of juvenile in committing heinous crimes like rape and

murder. Ministry of Women and Child Development has dI{afted a

comprehensive Juvenile Justice (Care and Protection of Children) Bill,

2014, to repeal and re-enact the existing Juvenile .Justice (Care and

Protection of Children) Act, 2000 under which spec~~fiIprovisions have

122



·.'

been proposed to address heinous offences comlltlitte,d by children.

above the age ofzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA16 years, which wm 2lc::tas a ~eterrent for chiDd

offenders committing s~ch crmmes and wm aaso protect the rights ef

vnctim to justice. It is further stated 1I:hatthree regional censultatiens

and a natienal consultation were held with State Governments/Union

Territory Administrations, representatives o~fthe civil society an,dother

stake-holders in 2011,. tc seek thefr views and suggestions for

amendments in the Juvenile Justice (Care and Protection of Children)

Act, 2000. The proposed Juvenile JiusticG!.(Care and Protection of
. . '!

Children) Bill, 2014 was also pBaceden the! websfite of the Ministty of

Women and Child Development on 18th June, 2014 for inviting comments

from civil society and individuals. The dra1ftBill was also sentzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAtp all

State Governments/UT Administrations and National Commissio~ for

the Protection of Child Rights (NCPCR)for their comments. The draft

Bill at this stage has been circulated for in~ter-mRnisterialconsultation.

After the approval of the Cabinet, the Bill Is likely to be introduced in
the Parliament .

.~.,
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO. 3582

TO BE ANSWERED ON MONDAY, THE 4TH AUGUST, 2014

Man power Planning in Judiciary

3582. SHRI ANTO ANTONY:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Law Commission of India has submitted a report to the
Government titled "Manpower Planning in Judiciary: A Blue Print";
(b) if so, the details thereof along with its major findings and
recommendations;
(c) the reaction of the Government thereto; and
(d) the action taken/proposed to be taken by the Government in this
regard?

ANSWER

MINISTER OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a)to(d) : Law Commission of India had submitted its 120th Report on

Manpower Planning in Judiciary: A Blue Print in July, 1987 in which it had,

inter-alia, recommended an increase in judge population ratio in the country

to at least 50 Judges per million of population. The above recommendation

. of the Law Commission was endorsed by Hon'ble Supreme Court in its

judgement dated 21st March, 2002 in the All India Judges Association case.

Recently, the Supreme Court, in its order dated 1st February, 2012, in

the case of Imtiyaz AhmedzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAversus State of Uttar Pradesh & Others, inter alia,

asked the Law Commission of India to evolve a method for scientific

assessment of the number 'of additional courts. Law Commission has since

submitted its Report to the Supreme Court. In its 24Sth Report, the Law124
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Commission has, inter-alia recommended Rate of Disposal Method for

calculating adequate judge strength for subordinate courts; The other

recommendations of the Law Commission include increasing the retirement

age of judges of subordinate courts, creation of Special morning and evening

Courts for trafficzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI police challan cases, provision of adequate staff and

infrastructure for the working of additional Courts and enabling uniform data

collection and data management method by High Courts in order to ensure

transparency and to facilitate data based policy prescriptions for the Judicial

System. The Supreme Court has directed the concerned State Governments

and High Courts to file their response to the recommendations made by Law

Commission.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

* * * * * * * * * * * * * * * * * *

I
\

I •
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

STARRED QUESTION NO. *463

TO BE ANSWERED ON MONDAY 11THAUGUST, 2014

Judicial Reforms

*463. SHRI FEROZE VARUN GANDHI:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the details of various schemeszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI programmes implemented by the Government for
modernisation, infrastructural development and for carrying out judicial reforms including
the funds allocated for the purpose for the 12th Five Year Plan period, scheme-wise;

(b) whether the Gram Nyayalayas Act, 2008 authorises the Gram Nyayalaya to hold mobile
courtoutside its headquarters for speedier disposal of petty cases and if so, the details
thereof;

(c) the funds allocated to the States for setting up Gram Nyayalayas in their States during
each of the last three years and the current year, State-wise;

(d) the number of cases settled by the Gram Nyayalayas during the said period, State-wise;
and

(e) the measures taken by the Government to make the Gram Nyayalayas more effective in
the delivery of justice to the litigants?

ANSWER

MINISTER OF LAWzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e): A Statement is laid on the Table of the House.

**************
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_...zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
STATEMENT REFERRED TO IN REPLY TO PARTS Ca)to Ce)of LOK SABHA STARRED
QUESTION NO. *463 FOR ANSWER ON 11THAUGUST, 2014.

(a) to (e): The details of various plan schemeszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI programmes being implemented by

Department of Justice for modernization, infrastructure development and for carrying out

judicial reforms including funds allocated for the 12thFive Year Plan period, Scheme-wise, are

as follows:

Sr. Name of the Scheme I Objectives 12th Plan
No. Programme Allocation

(Rs. in
Crore)

1. Centrally Sponsored Scheme Development of Judicial Infrastructure. 4,867.00
for Development of
Infrastructu re Facilities for
Judiciary.

2. Scheme for Establishment and Setting up of Gram Nyayalayas at 100.00
Operationalisation of Gram Intermediate Panchayat Level.
Nvayalayas,

3. Computerisation of District & Computerisation of Courts. 600.00
Subordinate Courts (E-Courts
Project).

4. Access to Justice - Government To address the legal needs of the 30.00

of India. marginalised and vulnerable sections
5. Access to Justice - Externally of the society, particularly women, 25.00

Aided. children, Scheduled Castes, Tribal
communities etc.

6. Action Research and Studies on To promote Action Research and 25.00
Judicial Reforms. Studies on Judicial Reforms.

The details of Central Assistance released to the States for setting up of Gram

Nyayalayas during last three years are given below. No assistance has been released so far

during current financial year.

SI. State Financial Assistance released to States for setting up
No of Gram Nyayalayas (Rs. in Lakhs)

2011-12 2012-13 2013-14

1 Madhya Pradesh 156.80 0.00 284.80

2 Rajasthan 144.00 243.00 215.20

3 Karnataka 25.20 0.00 0.00

4 Orissa 110.60 0.00 0.00

5 Maharashtra 9.60 15.80 0.00

6 Jharkhand 0.00 75.60 0.00

7 Goa 0.00 25.20 0.00

8 Punjab 0.00 25.20 0.00

9 Haryana 0.00 25.20 0.00

Total 446.20 410.00 500.00
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In terms of section 3(1) of the Gram Nyayalayas Act, 2008, it is for the State

~ Governmentsto establish Gram Nyayalayas in consultation with the respective High Courts.

The issues affecting the implementation of the Gram Nyayalayas scheme were discussed in

the Conferenceof Chief Justices of High Courts and Chief Ministers of the States on 7th April,

2013. It has, inter-alia, been decided in the Conference that the State Governmentsand High

Courts should decide the question of establishment of Gram Nyayalayas wherever feasible,

taking into account their local problems. The focus is on covering those Talukas under the

Gram Nyayalayasscheme where regular courts have not been set up.

In terms of Section 9 of Gram Nyayalayas Act 2008, the Nyayadhikari shall

periodically visit the villages falling under his jurisdiction and conduct trial or proceedings at

any place which he considers is in close proximity to the place where the parties ordinarily

reside or where the whole or part of the cause of action had arisen, provided that where the

Gram Nyayalaya decides to hold mobile court outside its headquarters, it shall give wide

publicity as to the date and place where it proposes to hold mobile court. The State

Government shall extend all facilities to the Gram Nyayalaya including the provision of

vehicles for holding mobile court by the Nyayadhikari while conducting trial or proceedings

outside its headquarters.

The details of cases settled by Gram Nyayalayasare not maintained centrally.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

**********************
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Annexure
~IENT REFERRED ro IN REPLY TO PARTCa) or THE LOK SABHA STARRED

QUESTION N0,477 ro BE ANSWERED .oN }ITH AUGUST 2014
Juveniles Apprehended (Under IPC and SLLCrimes)

During the Year 2011

Pending
disposal

During the Year2012 During the Year 2013

Arrested &
sent to Courts

Pending
disposal

Arrested & sent to Pending
Courts disposal

Arrested &
sent to CourtszyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

28 620 927

Total 32655

UNION TERRITORIES

. A & N ISLANDS

942 267

0 0

8S 32

1232 416 3130 2374,
33387 11078 39822 10721 43506
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GOVERNMENT ()F INDIA

MINUSTRY OF lAW & JUSTICIE

lOK SAElII'11A
UNSTARRED Q!UEST~ONNO.4524

TO BE ANSWERED ON! MONDAY, THE 11th AUGUST, 2014

Empowerment of Courts to Handle IT Related Cases

4524. SHRI INNOCENlT:

SHRI DUSHYANTCHAUTAlA:

Will the Minister of LAWAND JUS'nCE be pleased to state:

(a): whether the Governmenl has proposed to improve ..aU the

working of courts across~the country to make 1cherncapable of
dealing with all kind of Cyber relat.edcases;

(b): if so, the details thereof and the time by which such
improvements are IikeJyto be completed;

(c):. whether the Government has set up Model Sub-ordinate

Courts at some of the. selected place!s in the COUIi1t'1fas pilot
project;

(d): if so, the details thereof along with the furthelr steps;taken by

the Government to improve the working (l.f the courts to deal with
Information Technology (IT) related cases;

(e): whether the Goverl1lmenthas any proposal to grant financial

assistance for the Computerisation of the Official '_anguage

(Legislative) Commission in aUthe States mncludingKelrala;and

(f): if so, the details thereof and if not, the reasons there1for?zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

r

COMMUNICATIONS& INFORMA'TRONTECHNOLOGY
(SHRIRAVI SHANKARPR~SAD)

ANSWER
MINISTEROF LAW & JUSTICE AND
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(a) to (d): In order to stl-engfthen tll1ec:apabiDityof Courts to' deal
wifth all kinds of Cyber and Information Technology related cases,
Conferell'lces and Oriel1ltation programmes are organised by
NatmolllanJudicial Academy (NJA) for .Judges of subordinate
judiciary'. Jl)ur~ng2013-14, NJJ115~organized a "National Conference
of Judges of the District Judiciary on IIPRand Cyber Laws", four
orientation programmes for CnvilJudges (Junior Divisions) and four
orientatEonpr(llgrammes1forAdditional I)istrict Judges in which the

topic Cybel'Law was dealt with.

Similarly, for the Academic year 201'4-15,NJA has proposed
two conferences viz. (i) Natiql1alConference of High Court Judges
on Law & Technology (lPR and Cyber Laws) andzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA(ii) National
Conference of .Judges of the District Judiciary on Law &

Technology (U'R and Cyber).' In addition, NJA has proposed four
orientation programmes for Civil Judges (Junior Divisions) and four
orientation programmes for Additional District .Judgesfinwhich the

topic CyberLaw is included.

Se'pall'ately,a sub-Group on Model Courts cons'ti1tutedby the
Adviso..,yCouncil of the National Missuonfor Justice Delivery and
Legal Reforms has recommended pilot Model Courts under the
jurisdiction of six High Courts (Calcutta, Bombay, Gauhati, Madhya
Pradesh, Madras, and Punjab & Haryana) with a view to set
standards of efficiency and fairness for replication across the

country.

(e) & I(f): Nlo, Madam. There is no such scheme to provide
financial assistance for computerlaatlen of Official Language

Commissionof the State Governments.
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GOVERNMENTOFINDIA
MINISTRYOF LAW AND J1USTICE

DEPAR'fMENTOIF JUSTIICE
&-

LOt!( SAB,HA

UNSTARltEDQUESTIONI'IIC••4552

TO BI?ANSWEREDONMONDAV,THE 11thAUGUST,2014

Fast Track CourtSi

4552. SHRINALIN KUMAR KATEEL:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of Fast Tracl( Courts (FTCs) established in the country
during the last three years, State-wise all1dlegislation-wise;

(b) the number of FTCswhich started functtioning since 2009, year-wise
and State-wise;

(c) the number of FTCswhich stopped functioning sir'llce2009 and the
reasons for their closure, year-wise and State-wise; and

(d) the steps taken/proposed to be taken by the Government to revamp
the functioning of FTCs?

ANSWER
MINISTEROFLAW & JUSTICEAND

COMIMUNICATIONS& INFORMATICltNITECHNOLOGY
(SHRIRAVI SHANKAR PRASAD)

(a)to(d): Setting up of courts including FTCs is the responsibility of the

State Governments under the Constitution of India. Cfentral funding to

States for Fast Track Courts (FTCs), established under the 11th Finance

Commission Aw'ard, has been discontmnuedwith effect flrom 1st April,

2011. Some States have continued FTCs beyond 31.03.2011 with their

own resources. A statement indicating the number of Fast Track Courts

(FTCs) functioning as onzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA31/03/2005, 31/03/20,11 and as per the, latest

available reports is enclosed at Annexure.
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The Central Goverltrntent has dlf~eicled to fH~"ovidefunds up(iG' af.

maxi,mu.m of Rs. SO'Ci~oreper annuml em a mab:::hiing[basis. upto 31.0~~.Z~(,!;zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
it

fro,m the i a= Finance COl'!l'imiss~on {~wafdfor R1!t;:eting expenditure -tllt,>

salaries of the "{0% ~iddttiQnatPQsi:tionsof Judges being cfreated in the

subordinate .Judicial")f f"OUowiug the d'lrection of Supreme Court inzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA(fli£~

case of Brij fliohan l.af 'Vs. UldoR of [ndia. The state Govemme'nts aoo

Chief .Justices o,f Hi,glt Courts hav,e been request-ed to qfilise these,·

positions for creation of Fl"'Csalso.

.
in the Conference of Chief iVfin'isfersand Chief .Justices he,[d in t.te'w

Delhi on 7th April, 20i 3, it has been res,ofved that tbe State Goveo,ment'S

shallii' i'n consultation with the Chief Justices of the respective HigfOl.

Courts, take necessary steps to estab(i~ft suitable nuntber of FTCs

,"elating to offe,ltces aga;i'Rst womeR, chUdren, differe~tfv abled pSI:SORSiI'

senior citirzens and IInarginatized sections of the society, ~nd provide-

adequate funds" for the plIrpose of creating and c,ontinuing' them.

GoV'ern:ment has requested {he State GOVE\mments and the Ci'1:iefJustices:

of the (-figh Courts to imp{en'u~nt (his decision.

't..:

'.'~~

~...

,r.,
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Annexure

STATEMENT REFERRED TO IN REPLY TO PARTS(a)TO(d) OF THE LOK SABHA UNSTARRED QUESTION

N'O.4552 TO BE ANSWERED ON 11TH AUGUST 2014

STATEMENT REGARDING NUMBER OF FAST TRACK COURTS APPROVED FOR 11TH
FINANCE COMMISSION FUNDING IN 2000 AND FUNCTIONAL AS ONzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA31/3/2005,3113/2011
AND ON THE DATE MENTIONED

-S1. Name of the State Approved No.ofFTCs No.ofFTCs No.ofFTCs As on
No. nO.ofFTCs functional as functional as functioning

as in 2000 on 3113/2005 on 3113/2011
1 Andhra Pradesh 86 86 108 72 March,14
2 Arunachal Pradesh 5 3 3 0 March,14
3 Assam 20 20 20 20 Oct.12
4 Bihar 183 150 179 179 March. 11
5 Chhattisgarh 31 31 25 21 April, 14
6 Goa 5 5 5 5 July, 14
7 Gujarat 166 166 61 61 Feb.,11
8 Haryana 36 16 6 6 Dec.lO
9 Himachal Pradesh 9 9 9 0 June, 14
10 Jammu & Kashmir 12 - - ·5 June, 14
11 Jharkhand 89 89 39 11 March, 14
12 Karnataka 93 93 87 39 March, 14
13 Kerala 37 31 38 38 Aug., 13
14 Madhya Pradesh 85 66 84 84 Dec.IO
15 Maharashtra 187 187 51 92 June, 14
16 Manipur 3 2 2 2 Oct. 12

-17 Meghalaya 3 3 3 3 June, 14
18 Mizoram 3 3 3 3 March 11
19 Nagaland 3 2 2 2 Oct. 12

·20 Odisha 72 41 35 30 June, 14
21 Punjab 29 18 15 20 March, 14
22 Rajasthan 83 83 83 0 March. 14
23 Sikkim 3 - 1 March, 14
24 Tamil Nadu 49 49 49 32 June, 14
25 Tripura 3 3 " 2 June, 14.)

26 Uttar Pradesh 242 242 153 153 March 11
27 Uttarakhand 45 45 20 0 July, 14
28 West Bengal 152 119 p09 85 April, 14
29 Delhi - - - 10 March, 14zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

TotalzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA1734 1562 1192 976
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GOVERNMENT OF INDIA

MINISTRY OF LAW & JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNST ARRED QUESTION NO. 4569

TO BE ANSWERED ON MONDAY THE 11.08.2014

Judicial Accountability Bill

4569. SHRl KIRTI AZAD:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has received any complaints regarding refusal by Judges

from trial of certain cases;

(b) if so, the details thereof and the action taken by the Government in this regard;

(c) whether the Government proposes to introduce Judicial Accountability Bill; and

(d) ifso, the time by which it is likely to be introduced?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &

INFORMATION TECHNOLOGY

(SHRI RA VI SHANKAR PRASAD)

(a) & (b) Complaint against Judges of the higher judiciary including their conduct and working are

handled by the Supreme Court and High Courts as per the "in-house mechanism" which exists in

these courts. The Central Government has no mechanism to address such complaints and as such,

no data is maintained. ,
~.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

l

(c) & (d) : "The Judicial Standards and Accountability Bill" ~ils passed by the Lok Sabha on

29.3.2012. However, the Bill has lapsed due to dissolution of the is" Lok Sabha.

***
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GOVERNMENT OF INDIA
MINISTRY OF LAW zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA& JUSTICE

NzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
vA.. (DEPARTMENT OF JUSTICE)

LOKSABHA
UNSTARRED QUESTION NO. 4590

TO BE ANSWERED ON MONDAY, THE 11th AUGUST, 2014

Provision of Police Station with each Court

4590. DR. C.GOPALAKRISHNAN:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Chief Justice of India has suggested for provision of a police station with
each court dealing with Negotiable Instrument Act cases;

(b) if so, the details thereof;
(c) the reaction of the Government thereto; and
(d) the steps taken/being taken by the Government in this regard?

ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION

TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to (d) Media report had appeared in November, 2011 about the suggestion made by

the then Chief Justice of India for provision of a police station with each Court dealing with

Negotiable Instrument Act cases. This was in the context of pendency of large number of

cheque bouncing cases and problems being faced by courts in effecting service of

summons.

With a view to reduce excessive litigation on account of Section 138 and other

related provisions of Negotiable Instrument Act 1881, an Inter-Ministerial Group (IMG) was

constituted to make suggestions for necessary policy and legislative changes in this

regard. The IMG has since given its recommendations, which,zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAinter-alia; include use of

Alternative Dispute Resolution Mechanism, codification of summary procedure to be

followed in such cases and encouragement to be given for transactions through electronic

mode of payment.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA
******************
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

LOKSABHA

UNSTARRED QUESTION NO.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAt4611

TO BE ANSWERED ON MONDAY, THE 11THAUGUST, 2014

Pending Cases of Land Acquisition

t4611. SHRI CHANDRAKANT KHAIRE:
SHRI RAM TAHAL CHOUDHARY:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of cases related to land acquisition pending in the courts at present,
State-wise;

(b) the number of cases that are more than ten years old;
(c) whether ambiguity in land acquisition rules are the reason for the pendency of the

said cases;
(d) if so, the details thereof and the reaction of the Government thereto; and
(e) the remedial steps takenzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBAI proposed to be taken by the Government in this regard?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (e) : Information is being collected and will be laid on the Table of the House.zyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

* * * * * * * * * * * * *
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GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICEzyxwvutsrqponmlkjihgfedcbaZYXWVUTSRQPONMLKJIHGFEDCBA

N. r1 (DEPARTMENT OF JUSTICE)
LOKSABHA

UNSTARRED QUESTION NO. 4618
TO BE ANSWERED ON MONDAY, THE 11th AUGUST, 2014

Disposal of Cases
4618. SHRI KIRTI AZAD:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government is aware of the United States system where the judges are
free to decide the cases from their chambers without oral arguments;

(b) if so, the details thereof along with the reaction of the Government thereto;
(c) whether the Government proposes to limit the oral arguments of lawyers by installing

red light signal in the courts to signal arguing lawyers to finish oral submissions: and
(d) if so, the details thereof along with the reaction of the Government thereto?

ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION

TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to (d) Disposal of Cases in Courts is governed by the relevant rules and procedure

framed for the purpose by various countries as per their constitutional and legal

framework.

In India, provisions have been made in the Code of Civil Procedure, 1908, and the

Code of Criminal Procedure, 1973 for submission of written arguments and to

limit/regulate oral arguments in court proceedings. Further, Supreme Court of India and

the High Courts lay down rules and guidelines for procedure to be adopted in Courts giving

effect to the relevant provisions of the law.
* * * * * * * * * * * * * * * *
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